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AT 1
e iaer HT-u= &7 AT ST, =T, TEEr iR

3. TRrefeer uTor- 9 % forg amdes: - (1) v swgoor feRar stfarfaerm & emer 14 & I9-amer (1) F siavta srfeega
T oTq Y awqel o fasht 3 form Tiediaor warr- o & w9t F forw sraee s

(2) su-faf=w (1) F owefiq saeq, == FfFawt & @, v=7 1 ¥, aqget- | § @R B % ar =2 @ &
STTOATT|

(3) AT Y=Y, ATAEF AT TH Hag H ATiersa FoheT v =i<h gTer gEareated fohar soam

(4) sraEs % qrer et aearasit fi ea-ywrior sfaferfs o€ dow 2R, sreta—

(F) T AT FIAT T TITIAT HT THT;

(=) afHT F gq T qwI;

() EEATATHRAT T TEATH FT THIT,;

(=) rheaw o Fores & e 1 = g9t ATt /it i

(2.) TS amad & gaer § yHTon|

(5) =t saE sTuterd e F A1 T8 36T STTaT & a7 sTaad AT FT (2dT STus|
(6) sma=" ITfA 9% T AT s

(7) =tz 3u-fafa=w (4) F arefitT weqa T=arast #7 § 981 &, T I Aq9TF TEATaT T Fe AqIEH SR T qahaT
2, ST oY AT g, % TSI F TN & o I7 raeTs 2nl

(8) T ATah FIT TE(T FEATerSl TTSIHAOT HH H ITAT STAT &, A7 ATAGH TS HL0T T THTT-T T&TH e o
A iy gk i st

(9) =% ZEaTas 9 H AEL I S 2, IT-FAfRTw (2) F st swaw # sy gy e R S weem

(10) STATF AALAF TEATAST & AT STIAT STATT TEJA FT GFHAT g AT ATeq ITH g H qErd § o7 arag &4
e T a7 39F 1T WTtegd et gfafafer  areaw & gaars F o sy 7 gt 2|

(11) =TT F ST F AT S A1 AT saaes 1 forfed &9 7 gi=a o s

(12) Su-fafaaw (9) % s1efim sraee it sreispfa 3 AT § areres Fie 9799 T8t g

4. TrEEHTOr AT 97 W& FAT - (1) ST TTETHTOT THTI T & FT TohdT g—

(%) =t saE w9 & T SATAT §; AT

(@) sraEt- | § Ay TR 69 % qoae 1w

(2) TSELIHTOr T THIO- 27 A9l & 97 59 I%9 -2 § TS FhaT SITua T o= |97 i srEty & oy g
2T

(3) TSTEEFHTT F THTOT-T T ST ST il JaA1EE T giee faT ST |

(4) TSRO &1 JHTO7-97 TASTE L0 THT-95 § FqT0 70 qHET F orT Se7 g

(5) TSrEEETO FT SHTO-9 At 5§ e Femt s aat & sqame gem

5. Trefenter womor o & w9 o - (1) ToEEa s R sae grer 3= 9 giemE g6 Sgued grq i
qEqal HT AT =i aiverEar % forg 3Twarft gem

(2) TrEdFa arsguor feeRar et s srsgur foeRdT & qe=e foeg & AT qeifend giawTa-I<6 Jgaed arq it aeqar
T AT GHRAT g, TG (5 G T F7F T § YTFERTT FT THT ITF qTH ITA 2T

(3) TIorEdiEa arequror f3%RaT, ST a€q 1 gIauTS FIAT ¥ET €, Ut awq T [EaT ofiT TheEdr & forg 3avarht g

(4) TerEfFa srspoor feeRar, S fesht wwar g, et % sEme qaar a1 aivesar § G oft v i w1 g
AT T AT e 6 (o0 ITLaTd R

(5) TTEEFT AT FEowaT ®F & TREY i yaed | T off aaema St g=ar s321 & 9m
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(6) TS srsTorT foskaT T s4T gTRT AI=AAT STH AT i gIAuTiEnT 3 & §ag AT HEH & AqqE dgqed

T AEQA T AT AT 2T

(7) TSR srEer faskar sers e F oy frferd |, gl F aqig F Ay s o gl 7 "
FAAT 4T T AEGU STHT FLATUINT ST T ST T Tk T I I T

(8) =TI s giarwiEaT & forw sgqed g ¥ awqell F AT Fd g9, Torediea Aroor ot sra=T 97 ¥ T,
TISTEE 0T AT T YT U, AT (o, g 1 THT, TEQEN T JedT, o T&q T aeqal & q¥g T qIud eEar
ST ST ALY § T T G ao forawm, S swaqorr faenar & wiferga stafafer grer geareatia G smomm

(9) TerEdga srsgaor fersRdT sraw wTafATerT % 71 Sl Zeamere Siod F ST =T ST gioraTianT s &l greraTiemT
% o srgrer sreqa 7 % for sferge 2w

(10) TSErRa ST ooT faehaT S — IV | FATatata s sTefanT o gl % il gIeTHTT HIe FT T H|

(11) g I<h TgHed oTq 6 Fegel 6t et & 5 71 v § vaF awq #1 fFaw, agaed o1q #7148 917, Fe
ST TRYEAT 7 QEAT i EIAATENT THIL T FAT-37eT feawor foam s

(12) |k  ToReT off Femrerd a1 qHLrerr o 9THel §, s SEE wrAteaad 9 a9 {3 ager Toredeha srsqor ferehar
Frfem 3

(13) T smequror fEorar giemrfE & oo fFr 7o s, s ue giemiEen Fg grr ST B3 @ e o
e, giermTs o6 aqat it faeht % S a7 fae i arquor foeear & @ar TS giamT I<h aeqal & sior AT o hh
st T feants qi=r o it srafer a1 gieraTs: Ik aeqel & o ST ash, S o stfae g, T

(14) TS AT fasRaT, ST 3 WTTEEd TTAT=Ter F J1 99 Age-oie & fareqor, et e ar forwraa i
ST o JICE o T (YRl T 79 o o forw a2 Fe

(15) TSregispa Ao faenar fosht % # ST 51T EaTeh-goh el ol (ol & form S o 0 dfSedraeor & g
SHTOT-T3 Si¥ ST TR Haiia o7 Y29 Toerelt &l ST@ar § Taied w|

(16) =T TSR0 JHTOT-To T AT o T Toredishd Aoy fashar &r i fam o Jrfew 3y, oo &
sTor oo o TRt oft R sfe ord § s wT et gl

(17) et Sfe ot T Ieerse oy ST =, TSTEdtahoT JTor-a37 ¥ f3haT ST |ehar 21

6. TSrESHur THTO-T3 T FHHr - (1) TEErFa Ao fosrar TEdisnor & THTO-a i Jerar Ht TArry & f9
&7 1@ aeEt- | ° fafAfde 6 % arg, 37 B & 2 7711 § TEor e s721 #

(2) FgaT T THIH & qgel THHI AeaT T g 9L, —
() TIIEEFTOT &1 TUTO-97 91 7 T srater & forw qefeiana fohar ST aerar €; a1

(@) =t TRESwTOr &1 THT-u TF TR ST AT de-Adtawer F forg ity 8 v T SHv-ae % FEiEr 9%
Aot i & ah e T ST g g, S aeertd we & ot i geEr el st fERaT #i & ST
AT ET I GIAHTH-Th hIHAT STq/AEEA 0T [ahT Tahel AT FTHAT eTq/aeq 3t 7 gIerHTeh 7 Heare o (Haer 7w S

7. TR AT A THHOr STHTOT-T1 T T FAT - (1) YT TR THTI-T T T HE THAT T AATHLIT TGl T
L -

() Frqeror fasRaT gTeT =Ttua et o ST F S AT T 9T S |

(@) TR seqoror fashaT ° T sReor yuTor a7 % TRt oft e siie orat &t Seerae R €

(1) TR e faehar F aeq & FTET A TS AT IT UL ARG JEAT AT TLLEAT F FH AT aTetl TEg B a4AT
T = T TE=ATT 6T 2

(=) T sraquor fEeraT, ferr @ a1 formra & St % e =g %t wfafafer gror s & e
A | FgFT 3 # fawer T En

(=) TrESFa AT faRaT 1 giemTh % TN & el ff s sragr # fore qmam oo |

(2) TITEEFTOT F THIN-T57 F TF FHA T IHeE AL-AAHI F Tgo, s oI5 sy feenar &7 TRrediahaor &
THTOT-T %l TE HLA AT THF TATHLT 7 L o AT F HTCUT T gATAT SHL ATEH ST
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(3) =tz su-faffaw (1) F g% (=) ¥ Ry 0 wreon & TSEdraeor THIO-0 T T FLT T A-Aa 00 5 forg qrted S
T STTaT 8, 1 TS seuer faehar T gierHTS aTer AT T T aEqeH il foreht T ST agHed o A aeqel
T gIAHTE 7 AT & faer faw s

(4) su-fafaew (2) & siasta Frfed wTa g 9%, Toredga srspaor feenar Jifed vt g1 it a7 wtag 3w & Jia
ST T TTEIHLIT TEIT FE THhT g

(5) ST TS YA AT U 7 I IT TS0 9¥ AR FT ghar g i Aorediga smsguer ferar ar 39+
Frferga STafafer it SARRIT qHaTs F T &, STET 9 qTHar g

(6) STTLTE & 919 o HTHT |, THTT-T5 I TF ¥ o (1T THAT Aol 0l STUIT|
(7) =tz = fawor 951 faay o g, v =32y Aifed $i7 srafyr it auriy 9% w0 TH-0 T F: 99haT 2

(8) STET TISTEEIHTOT FT THTU-T T2 FY AT AT & AT TAIHd Tl (6AT AT &, AGT AT FerenaT gierdme <6 Hradr
& T FEqE i T A Tk 3 s srfarfRee v e 34 % st srfier F faa g % arase B off st s
BT % | TgHed 8Tq il aeqall TX Z(HTeh ATl a4 Y &l

(9) 3u-fafazw (1) & @e (3.) ® 30 70 FEon | TEHeor AT A-AHT0T F HIASAT |, S22 UL A9 I gid 67 ariirg
T UF F9 T A ater § wger TR YW TSI 3 & (o7 Taad T IhTT qgl FHe|

(10) Tz o 10 37 A = T U TS & YR o ErEeer SRy et aearee uY ST

(11) srerdor, TEaheoT T ¥ Fewor £t Rl § swgoor fEorar Toredewor searasT & gof Yo T 5430 T T
T T S T | ITAsH g GTq A A€ & AT H1 (HeMT gt wam

(12) TEHT0T, AT IT AT ThaT FTT TOTE T & YHTOT-03 &l SAeq07 ey sht feorfar & srsqoror feskar qia
AT y= A, S 5 o=t qfEaer i o #r ave w7, e Avew | arquor fehar giawrs-gad St
T T AEGA I T= 6 (70 TSI AT foehar gie T IraT FHeaT g

(13) THredtsa srquor faskar, o stafa=y & sragmt % sefia St sgerar @ g, vH r auf@ts i arfg & v ad
#it o srater 3 forg TRedi=heor & THTor-991 & forT siaae e &1 97 78l gl

e |
FATYT i grafEer e i AT=IAT Y=L HAT, T, TEHr, R i) whar

8. ATHAT ¥ g AdATT—(1) TEITq AT AEF F qqEre warad G war e of i #y, s e
ST 3 o & H HATIOd Fed & (oI AT Y& F¥d g e T Tl

(2) =1 FT AraE =4 A F 9w =T -V § aqgEr -l # [ $i9 i feteta gt & @-sarfia
staferta & @ o Sroa srafq—

(F) FH AT FIAT FT TITTAT FT THT

(=) T 3 I T qHT,

(T) SEATELERAT KT TZATH T THIW;

(%) e Seums & TTET FT T 9T aTeT AT,

(2.) IqoTaT IiEFET; T

() TET-V F 9 T AT TATd 5T

(3) AT ATEh AT A T § UITAFa heft srer =af=p grer geareta grm)

(4) =z sraas % 9r sroferg e 98t & T 8 a1 e & e H¥ {33 S

(5) AT ITH I % THT SHAT FAIFH I &7 SITUIAT 37T = % 97 Tl 0 = 92 39 Fawre o srom

(6) =tz Iu-fafaaw (2) F srefi= foam a7 TEareaw 98T 951 &, a7 4T AT TEATaS T Fle TIF SATHHILT T qhadT
g, S ot 7T 21, afs FrsiETr &y  forw ag st gn

(7) wreqor fohT ST 9, ST TR Terae T AR T g, IS, —
() AR AL AT Telg FEATASIT h (ST ITAT STAT
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(@) srerae it TRt o S T ot qwF 9T Sar 8 O S\t siw giemieeT sy gierm e T eI HI & (o
et T & grerae #§ anfier g, Srees forw srterfaearg o srefie garawm = o a1 8,

(3T) TEHET oTq T FEGEAT AT SFHTAT T FIAUTRA Feel & (oI HSfAT A I F AN 5 § Aa9qF Jraarar
ZET ST &HaT 781 2,

(1) WTeIAT T I AT Se-eter g 9 afaey 13 & su-fafaaw (9) § samw v st farw srafer i qwrty & 1go
e ST 3T T 2 et su-faftem (1) # s sfaffam & ymaenet 3 seasta o g g

(8) Zu-fafeaw (7) F srravia ToreT oY oMTara T AT 9 & Ugol, YT AaH il SHH HIHAT IZYT Fd g Al1eq
I

(9) HATEF AAITF IEATASI F TTT ATAT AT TET HL Thal g T ATed ITH g At aE T o diag (&A1 &
e T A7 3EF FIT WieEd et giafefer  areaw & gaars F o sy 7 gt g

(10) STEATHIT F AT F AT, ST FT (F0T Areras a1 forfaa =7 # giua FHhar som)

(11) U SArerss AT ATATHIH F TTTLTAT 6 ST id [H@al™ TTAT T47 SAF 36 qg l T i arrg § U a9 H o
FATeY | AT T 9T AEL g

(12) 39-faffaw (7) & svasia e i sredisia & 9T § srerg $19 ara9 921 gt
9 . AT it Ll - (1) T ATFAT TR FAM—

(F) T2 QS I A9 92 T g § TgHeT oTq F ATHE] 1 SFE AT ST GIAHTRT 4 & 70 T |19 F ATa1T
AFTF FAFTET FAT 3 AHAT &; 3

(@) Fq=T- || ® e arear 6 s et 619 % s§are gib 1w

(2) OTe=ET T THTO-a= 5 ARt 3 Ay gy w= -V S R srom, S areaar # wee off g s
(3) ST ST FIAATHT g ATPIAT o AL H THAAT o (o0 AT FT T &

(4) 39-Fafe=w (3) & siaeta, s3I0 AqUT Hi T FT THAT &, ToATHT FC THaT ¢, ST (o wrderT § qhiads a2 =
4 o form araeTs 2

(5) =& afF=m & d@ta & 7 grear = ara £ srafer oo g gef

(6) ST ZTT THTIOTT ST ST AT o SATL AT JTETZE IT STAT ST

(7) Rl ST giermTiEsT #w it 7reaar @AfF=Ea 10 § qamr 7o [t o oaqt & daqa gei|

10 .ATIaT AT A/ A graaihr Fx # fAea i ad—

(1) STRFRT Sir¥ FreATiEaT i T T gIAHTS it TS TgHA oTq il aeqal it AT e aivergar & fAaieo F for
IaLaTT g

(2) F% F Jaed, THRET AT ATH T T § FHS TG &I T2, FTHRAT 37T IAATT 6%, LI 1 Fr=rd H

(3) STETAT T oAl F%, Weftasy, ITF, AT FHF FHIOrq HIH ATAAT AT sTIeteegar sraan et a2
ITFUNT o & T GAAT Y ST Tl ST, ST AGAT o A, STHTIT ST FIAATEAT TIATATATT FHT TATET FL Tl 2l

(4) fafeaw 5 % su-fafa=m (7) & s T SIqETe A8 A7 AT 65 Hog U & STqHTT Hae THTOTT AT
fashdT & ST ZICHTIT o ToIT AT TARTT FEAT U AT faerar et  foru forfaa w7 & s9e afga sqay
T |

(5) AT  TRefr ¥t FTEe AT [ALTEAT % AIAS H, S0 S8 HATAAT H Tgol STHTAT 3T FIATTENT hg i T Tar
FT Arfed M

(6) TETEIT T HELFHA ST ITERT 3T FATOTT ol ATAIAT T STHNT Fideh GEIT ATLATT HIAH 6 AT 6T
ST

(7) EierwTF =1 RWTE i o ary =fEma g arer s sty -1l # Farfafatis gim

(8) THTIT AT BIAWTIAT g ST FIXT TATY AT ATHTT (YIS TEIT SEH AT FEoRar & Jreq gIawTT gq aqud
&1 et off enforer 21
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9) STHRRT ST AT o5 ArquuItamarsn o Jqg=i- IV § fAfdee giaatan $iF onm &7 v&s 7+ oo
SATEOTIhAT | STH ZIHTT % SAqTe 6 FTTATT Sve (oIl STAT STST% ST HAT

(10) STETT ST AT 67 AT — |V T T0 STATE ST T STARTET B <77

(11) SIETAT ST FAuTiET i AT Y ATIF AT T GIAATh 6T TS TgHed gTq H Teqal & ATI-a7 dFa
&1 TS FEqEt A1 T AT, HEAT AT a9 § M

(12) &I ST FIAATET 63 5520 F TEFHa TIASAT % q7T qeATh Fd & (o1, g 6 TH ITeAed agHed &1q
FEgall & e ue afveqr % forw gEsra Retet o Ieamed § TEdRT S|

(13) =TT AT T FeraT T TS I AT AT GIAATIA Fg T AT [&AT AT AT I TgaTe o T (Haemr
e fAg 1 genfer T g g

(14) fReige S ot 7 Ieerad R0 S92, 91T T2 g1 a2l

11, WTIQT FT ALIHT - (1) AT 7 graariET Fex == AT ¥ o y=r-VII § arerar & J&dfwor & oo
A ST F e | st || H Afde i g1 i Mo aearast & s=-arforg wfaferfs g, sratq—

(F) T AT FIAT T TITIAT T THT;
(CIRIBSRER IR I
(T) ZEATEILERAT T TZATH T THI;

(=) fAefeay S=ums T U@ F7 T 979 91T AT,

(%) ToTaT IrEdHT; TAT

() == A=t ¥ 2 v=7-V § 999 9 ¥ aEeagar

(2) FreftaReor 3 for srerae wreaaT T Ferar i quTty f 9" F Too faT wger weqa AT s |

(3) Su-fafa=rw (1) 3 iata AR F forT siraa ITa g9 ¥, 543, AEah & (dge (Wi 9 fF= &9 o7 39 arq
T HATT F0h o6 7 F T aged a1q hf aeqal il T T AR & o0 qEIa A% % AT AaeTH
AT ST ST 9T g, IH A a9 6T Tty F forw Fediga w2 awar g |

(4) =t AR i grerATianT Fg Ferqr & quTy & qgor srufera | & wry w2 F forw sraed Al Far g, v 39

AT T TLAT G BT ST F IT& GIAHTH 6 TANT FLA HT SATARTE qZ1 GIT ¥ U ATHS § 20 T 4T i arra
T oo T3 ¥ srafer = forw wrear 1 aehseor sreurta T S awar g

(5) TR, ATAAT & TR it A F I, dqg=1- || §# [y 0= g9w =90 F Aava 69 &7 araeas seqras)
T AR AT ST &, 97 ST g7 AIAAT F A4 16 AT ST 9T 2

T, ST GTET HIFAAT T TR0 o ST e SIRITANT 3T gIeTHTI ST s T gieTHTe o ST AT STTEHTT Aol BRI

(6) =t FET=HTor sreree Fatha 19 i gEaresi & a1 ©E it qatd F ae a7l grar g, ar greadr g6 g
SR

(7) =t wregar Aeew F sefiq g 97 39w fAcied, TEaeor A1 -adiewenr & fore e T o =T 8 9 Aareaar &
TATHRLOT & 0T 7 Sgar i [t & 6 7L T sreartia o o "gwar 2 |

(8) g Tl AEARI T & fAviar £ F=aT Forfag &7 § agge arq #r awqat fir grAuE T & fFaer & arr &
SR

12. Arar &1 fAeaa— (1) =iz, Bl ff 907 agae o1q #F aeqal i STETT ST giaaTT fed | FioaTs af Tel 2t
T TV ITEHT G g1 S0 AT TTHIAF ATTRTAT STTET Ted FIT ATATaal qIud FT & S0 7 T80 17 7
FerTiere ITTART<r T faer 2, a7 =T ud giermri+eT Fvx 30 fooer § ofter 21 =720 &1 gi=a Fwam

(2) ST FHILON &F THTT A gT TATAT & TEHL0T &l arrae forg s i qoeT <220 &0 q@a Soit Srosft, 5w e
JETAT T AT T Om

(3) =fz, foret ft wwwr, =g % a9 Aty |red i o=t sfiw giermrfEaT Aty 7w & =T A%l o &l 7, ar
FHFT AT gIAHTTHT Fx &l AT TATAT Kl fAetfad e & Haer 3o S0 s v9 areg Mmtateg g ST 78 2,
At fAferfea & & v ar stfes gf o &, aatq—

(i) TT-ZTSH AT TS TEXEAT F AT GICTHTE T T HIWAT T TEIA AT T¥-SA&aT,
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(i) FERTT ATAH & ATALTAT T HTATATIT 7 HLAT,

(iii)) TEYeAOT FHITAT T FAATASAT ST TR T SHAEAT FT 9 AT,

(iv) STEITIRT ST gIATHTIHAT S T TATATALT;

(v) T 7L | TR T qoh AR S gt Fx F7 6 @A T;

(Vi) AT F I H ot 7 o S arelt agwed g At awqet H st o gierarfEr,

(vii) STRTIOT SAToror fashaTell & U FIeATIaT 6IE & a1 § HIFaa 94T arfus AT 7 34T,

(viii) et srater 3 e S22 &l g i B9 T SETam 7 AT |

(4) U grAwTiET Ud STaTA Few, ot Areaar 8, T A THE A9 T AT A1 H giEd Fw

(5) GUTITHF FTEATRl T ITTH T2, AT AFeTF g, AT IS FAATe! Hl TATFHar w1 FeA1vq F:3 & o uh
frerT gearta o ST 9T g

(6) ST TaF T 7 o7 o (o0 HIE FIA * a1 (Aot il T T 9T {3 THAT AT FIAATHT F5 F -

(F) ATFYTF FILATS AT ¢;

@) AT -I| & ARy gt fasar s & 7 g 6w

(1) AT oTq T AEEAT T STHTAT ST FIAATHA FLeA % (o0 GET AIASF o6 ATHTE 67 il GFHAT AT FA 3 (o107
TITe "TeT a7 f3U gl

13. ATAQT FT T HAT AT A- FhifTwr. — (1) s Fafefea G o s & Gl smf siv gl &2 &
ATAT A1 TE FT Gl g AT A6 & ToIT 7AT T 96T &, TATT( —

() AT ST oAt Fg grer 7 7 Tt off S 7 = 77 o T e 9
() FETART ST EIAUTIRT 3 GTET AT o {oheft AT fHaae Sfie ordt &7 Ieerad e 9v;
() gieraT f TE TEU GETT AT HIGF F AET T E4 T,

(=) forraa f = & e s % wrfdepa yfafafa  arg % & Fiem @i vd giaurtar s g agam # §
e e 1Y

(=.) =& &fiw et g faredt oft e § foreq o Strar g S f-ywiv saei & forw agyes arg #
FEGAT T FIATTIAT FIAT, TEGA T AL FIATH & A1 Tofeaa wear 71 qiveqor &7 f5aT awqen i giemr w7 a1
BITTHTS ATl AT GTq it FEqell § T ST I ATA | T8 T § S[EaT w7 910 ST I%;

() RT3 gierATtEar eg v e 1 srater F d09 agged orqg A el 77 gIaaTs Yg¥ aTd g Tl S 9T
() T o & srafer 3 forw ST s giorartaT x et gr;

(ST) SIETERT ST giemiehar s = fMetfa awe F Fae qarers srEarsr 7 6 g1 97 EIeas H1ars F3d & qras(s
a7 T R & 2w

(2) WT=dT T ¥ FIA AT AT TAHIT F TZA, ST A1 H0 S §U ATIAT T FIA AT HIAAT FT TATHRIT T FA F 308
T ST 3T IATTIHAT st hT AT AT ZIRT

(3) #fz su-faffam (1) F @= (%), () 1 () ¥ fFU 710 Feon § 7 F=7 F o Fifeq ST B srar € v 7w v
TEHT GT T AEQAT T FIARTIAT &l T % fory, faer feam o

(4) Su-fafaere (2) % siqsta Arfea wma g =, &t v giermrta g Aifed yma g i a7 =ieg &A1 F fiav
ST HT TS0 TEIT F THaT g

(5) =T, TIETH T A= 00 7 Af e gar v @i o7 gieriaaT Feg AT I5H GTiAFa wratafer i
S TRIT FAATS HET AT AT ST 3T GIHTIET Few o THATT * o0 vy B g1 a1 sa2r stfarfeam  I9ae &
FTATY TH A T A= F:T TR

(6) STTLTE F T o HTH H, HIAT I T HLA & (o7 HILATS Al il SITUIAT|

(7) =t Fr< Trdiarwor 98 3T, 91 S72r Arfeq & srater i quIE 9% qreaqr ¥ ¢ G

(8) =z ATeAaT F ¥E ¥ fam AT § AT FAHFT ALt AT WA 7, AR A7 AR Few A TgHe g A aeqe
T AT AT a3 T ST
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(9) 3u-fafemw (1) F @2 (2.) A7 () ¥ U T FROM F T T TT-AATH07 6 ATHAT §, ST UH AT I ZIel Al
ARG | UF q9 T ITHF AT Tgel ATFAdT T&TT F¥ o oI S TIHT T8l FH)

(10) AT F fAera, TEHr, X THH0T AT TATC I I¥ 5420 7 THT il AT & (Aerad, e, §% 420 a1
T B9 o (a7 =T Ja9rse 92 e

(11) Aoy, ¥ FATRe0T ¥ TEaheor Y Rt § r@favT ua gieraTianT Sex Yol AT=aT SEararst s427 i T 9w el |

(12) =&, FT-AATHLOT AT SAHTAM AT FIAATIART Fheg GIT HIAAT H BIE o hf B § Fieg T AT =12 ATHIAT,
S o 7T, qieaet i g=efiy 1 v #3739 S areay | @i si7 giemieeT Few s30T g AT ST e
ZIe T ITET AT 2|

FATE- 111

a8t ar ewaTe & oy sIgwfay w2, SEEr =T, THwr SR R
14, FEaMH W ST FH F g ag@f@ F g s - (1) = v Futan, S, genRafy, gt an
TAFCIATS (< STTHE AT FHIET FRT agHed aTqen & THee Fd # 97 goll §, T A=Al % TiT STqaiy o % forw
ATAET R
(2) 3u-fafa=w (1) % sreata sraed, aqa=- V § e e & ara = @fseet 3 arer g@em s=1-VII#§ BT o)
(3) smaaw F ary FAwferfad aearastt i w-yarforg wfafero =iy R, srafq —
(F) FH AT FIAT FT TITTAT FHT THT
(=) T 3 I T q9T,

(3T) EEATATHAT T TZATT FHT THI,

(=) Fheaw o Fores & o 1 #01e g9t ATt /T,

(3.) FEH AT T T F IS FHT THITH, T AR 2,

(=) afvewzor a7 fafear #1 wferar varg =, S @y 2r

(=) Feraw a7 &g 1 R sfiT a9, a7 anR &

(ST) =1 Tt 3 | wer w&= IX 7 fafamior qefi=d i 3=;

(=) = A=t & forw g T 0-X § 71 Fiorses arer aieor 3w it g,

(31) TEEAT AT ST TANTLATATH (TATSATURA) IT A& qierad HTehe THIUE (TASUHT) F foro g seama
a1 grar wrga ) o awarer it gwamremer i wreadr;

() wATE A3

(3) T FEAT A g,

(=) wrarfora "=ef arnRft f g1 v

() TA-gT3| TLreAvy i st fre

(4) TS FT ATETF AT HATAd TTTEFT et =T =R gTeT gearert~a f3ar o)

(5) =t sraes & A1 srufera Fra 981 § 7 e e F faar Srowm

(6) TG ITH I % FT% IHhT TAHIT &T SO ST AT F I8 TGl IT0 A9 T 39 (wiS fomam srom)

(7) =337 sraEss & et oft a<her & aueda § a7 I8 TEdT Fd F oI A T ST AT IEATAST qIET T Tham 2l
(8) =X Tl Tarae T AFATHIT FT THaAT &, T3, —

() AR AT BT AT (A< gw=arastt & f&|7 amT A g a1 Aide sraegsrarsa w1 737 71 Fedr gl

(@) smaee FT giEar & e TR o q9g 7g 9 Srar g 5 sraasd giewrh w3 AT #e & for Rt sy
grer=Te, e fore stfarfaa & seaia gaFawT I9mar ST 9%dt g, § arfee 8|

() smAEE F 9T THEAT AT AT i AT FOATALTAT FAATAT F T ST GEIAT AT AAFR F ATEATT
ATALTF AIAATET ST ST LAWaAT 72T 2,




[ 9T [IT—Evs 4] AR <pT TSI ¢ STHTHOT 9

(=) Tieega FIadt &g qETT ATH F ATET Tl g,
(3.) WTAAT TF I AT AAAH F -AATH0 g ¥ A 19 F Iu-fafamw (9) # Fdmw U sqEw OF srater dr
AT | Tger sraa STaT fFar 97 8 erat sufafaag (12) # ffdse sfaffem & smaamt F vt <o Rg 2

(9) fret <t sarae #ir SEftHTT F3A | T, ST SATATH I ITH HIUAT T IZYA FT ATTSH T

(10) SATIEF AELTF TEATAST o AT ATAT AT < FHAT ¢ AT AT TTH S 6 GG F o F1ag [t & diae &7
IT I\F FTT AT et gfafafer & Areaw & gaars F o sy #7 99T 2|

(11) STEETFHIT F ST F A1 2 1 i sraess &7 forfea w7 § giwa R smom)

(12) &I e a1 Ataf=ad % el & sefiv gy oy @ =af~w 2@ avg i a7 ft arig § us a9 & @
ety # srerae e o forw T At g

(13) I9-fafaaw (8) & srvania sraras it srEishla & U § sfrerg 19 a9 981 i
15. ST T AT - (1) ST STAATH T FAAT—

() =g AR BT S 9 T3 sraae % a7 GEETd AT & STETY TR Jgged arqe & Aator s adreror  fo
AT AT Z(AT 3T AHAT g IL

(@) FhrEe TR Sgaed oTq T AT 1T JI9F & A% g 97 ;
@M ST -V # Ay ageiss e % qErae 1w

(2) su-faffaw (1) F s=asia Te= F T & o arags v e, [t oftero, yvere ¥ gefaq afme #r
FALTeror e o forw o T3 o ST UL § 3T F STAE TEATad At & @1 qgAN FAT g

(3) =ty =4 A7t & ATy Hond w=-XI| #H yaT fFRAr Som
(4) FATATHLTEY STTIAT- V F SATATT 61 F A1 TAAH 5 [A0T-817 H TE % (o1 ST FT Tl 2l
(5) Toro-grr & wiader a2 fo=me e % forw s sy 9% fo=e T 9dT 8 Ud 59 ¥ 9dT 8, i gerrterd faw-

& =4 At F forw w=9-XI 7 S T srom
(6) == fafa=m & sreavia ST foraT o siq=rte U Ay i srater & forg |rer g

(7) STt T T |l Sreerfaat &7 9T ST G ST JaETEe 9¥ STeT ST

(8) wr=rty fafe=w 16 % faw 7 fMeier i ot & srefie g |

16. IgAtE F Feaw sk ad. — (1) safaend, soF g AT giemrs f 7 afvega agge arget i afsgar %
for et grm)

(2) ®H F waed, TRET A7 ATH Y 7 F FE 7REdT g9 T, SAagrEy S w giud F

(3) sreErareT wefi=dr, Swaeor, ST wTHE THIvE g9 arnRf T saersyar strar e off 98 STeRdl & gad
FT GIAAT ST FT ST, ST AHATHRLT, STETIT ST FIAATEAS ACA AT T TATIAT FE TR g

(4) ST afFT TgHed aTqen N TA S aT AiaE ud ST g ga aier Y A fi
TISTHT o ST FHT

(5) srgataeTeY I aRedd agged oTq FT gIaHTES SRITUIT ST T HIAF % 9T g

(6) EierwTH &1 RWATE i zoa vy f=fewa g arer s aqEAt -l § Faq77 7 A g

(7) ATAF AT TEA ST [T Fir ArSET F T AT GOree a1 WA F G H, S o9 wAaddT F T8
FATAETE T UF AL HT ATFEH T

(8) ATATHLTEY YA TRT THA-THT TT FATT T FTHTT TS T

(9) st s=TU U, Hfeaa fho o, 99 U ud = iw § Iqersy 9T % a7 H SERET &9 & aqre Jfufaat w
faavor off ST F I FLTTIM

(10) ATATHLTET TN  TTTESHT AT T GEITT (TS Tt HLETT AT T A9 § TZTRT FT |
(1) srgafaaTd et 3 srgame afvepsar & Bt oft w5 3 foro afagf &1 g s om
(12) =2 srg=te A qerar ¥ srater % frae fa G171 Tifen 3w R §F Fea o od #1 aqa aar 2 |
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(13) S fAeree T aat &7 Ieerad Fed ¥ AqATH T2 g1 ThaT 2l

17. FgAfa T FdFO— (1) FTAAT 37 AT T 2 757- X/ F T 007 raae o730 F aqg=t- V # GFfAfEe
I 3 AT, S| (2) TATHOT 6 (o0 ST ST H 0 qedT il GHTH 6 arig § 913 fad 7ge seqa o o |

(3) STASATHLTLY F AT TTH &I T 2, FAH F 39 Wl F a1 Fond g=9-XIV #§ srferawan & a9 £ s@afy &
fore Fdiiga # aFar 2 |

(4) SISt &7 TAEww qdT AT STO S| SR w39 ard A G9qre g7 S & St F 979 gEad  E
AT TTFT T aTqat w1 At #37 ofw aéerr & F O sraeas g g ofw a9 g1

(5) =t srqAfaem, saafa & Jerar £ gurty & wgd FdwIw F forw sraEa Jg Far €, A1 ruferd e S gl
FLATAT IT STUTrT fFawor Iuersy qEi FLar al SH AqATH 1 J&dT THIT gl S & q1F gIadTh F TN FIA F
TSI TET AT 37T U ATHS H 430 GIRT 99aT il AT & 7aa a1 & s@ter & oy sqsiry &7 a0 et
R ST HEaT g

(6) =f2, ATATH & T &T AT F I, AqgAT- V H BFfAfae 7= g9 790 & Fews F9 &Y srasas aeaas) &
AT TS AT STAT 2, TV ST FTT AqATH &l Tha AT ST qahaT

Fordt o 7T GTRT SAqATH FT TR fO3r ST T STAATHLTEY Tl GIAHT o6 TN FT ATAFIE At GTI

(7) T TR0 sraEd At e & TEarasit & qr T Ay SFAte F ST W A%l gl g, af Ay A &f
ST

(8) =fx srg=fa fActaw & arefta € ar fcaw, war a1 i Fdi==wr & forw A== g a1 sqafa % Fdhe & Ao
T 6 AR qh AT FoFaT ST JavaT ¢ |

(9) =R F2r F Ao it =T AqAtaeTy # forfaq 7 § qgiaT Tad U giaars a0 T10ohd agaed arg
EEIRGETEAEEQIE I ERs il

(10) SIATHLTEY I F I F STATAT % FT¢ § 72T 0 380t B FHm

18. WAt & fAdiaa— (1) 7fz, BT f o7 aissa agaed o1q it SqETar 719 & a1 a9 W@ H FHioq1s 2t
TET BT AT TEEAV ITERT G g1 S0 AT TR ATTITAT SATAT TG FILT qTATaIat Sod gi S(re AT T8 AT 1
T TTTAFTL FIT TATAT Hl 98 Fd 6 (HaeT gf q STAAHIT ST Grod FTeh THa agied oa1q HT Tauiad
T[T |

(2) S & 31T geT {30 S0, E<isheT &l TH: AT (AT ST T T 3 37T TH Lo &l T AT HA 0T AR L
ST AT AT & SATUAT |

(3) =fw, Foreft oft To, Tt W0 2f T SiawT Toa TIsdha agied oTq qaid ST A19F % Aq&T qgl & af 420
FAATH FI AT FT qFar g i TsHFa FradT arq T% gIAdTs a9 92 UAF AT AT g ¥ IAnTh 6t 78 THegha
TEHT Tq T bt & TH % (a9  THaT ¢ 37T UH TAV (A forfea aF S0a T2 8, ot Aeterad § § UF 47
arfer gf @ &, i —

(i) ZH-3T3H AT T TEEAT F qTT TEHT TgHA 9T i AL-&Tar

(if) TErEroT ST fAdyeror Y TISHET F YTALTHL T FTATTAAT TG AT ST

(iii)) TEveqoT FHIFAT T ATTASEAT ST Teh{oTh SHAEAT FT F AT,

(iv) T30 % TF et T STAHTET & foaT hran § wgaaut dernes

(v) fafeator Thrs 1 T,

(vi) T 7= T i o gw a EfAmir g 97 v

(vii) FT-37%=T TTHT TgHA UTq T I

(viii) srg=rfa & entfarer 7 & 7 e w7 ague arq A awqet 7 qggiEa

(ix) =T FTT ST fohet fF fRder #7 srqamer 7 FAT)

(4) T AT Rt sty #r Fefad w2 G 737 g, 59 e F srurad i qf® s A w9

(5) ATATHLTLT HT TS AT FTAAT! & AT H AT T Grod HOMT T AT AT9TF 1 qT GETIHE F1AaATe! Hl
TeTiud w2 & forw ua @y Adteror e s asar 21
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(6) T FT =7 ATAN & A &I & A8 42T A9 Ff T2 F 30 % qaafaemy 3-

(F) AALTF FTLATS HT ;

(@) s -V 7 fAtEe e fe st wwar G g; g

() T agae arqet & AfAmtor i adyetor 3 forw qEeTa 71 F SIETe awar warfud F# & for gty yaer ¥
R g

() TIsFa T 9Tq T GEIAT ATHE H FARTAT & (o0 g7 q1e7 T2 74T g

19. IqAfa T FEAT A1 A - (1) =7 Faforfag G §F For & G aqafa # w w7 gFar g a1 Ta5m0
% for w47 F7 gt g, atq -

(F) ATATHLTLY & FIT AT TS FFft Y S0 7 2 37 T 977 A W

(T) ATTATHETLT FTT ATear 6f Foheft fF Haee ofiw orat #7 Ieer=a 34 1T

(3T) BIFHTS 6T TS TgHA FEqU ATHF & =T 9 g4 9T

(=) feveprera 1 sti=r % forw a1 sy % wnfera wiatafer 3 arer e % oo % & Sw aaafaearsd g agam #=4
¥ faer w5 1T,

(=.) aqAfagTdY A F srafer % S gieTs: 7 TINT FLd g0 91T 7T &,

() AT ST F fqTd 7 o1 arert Tehad agged Fem it arq T2 gierars =iEaa F2ar gar I Sar &,
(=) U ay & srafy & forw sty fAefaa g,

() T=taeTh 7 Faa g7 F a7 TTaT U FIAaTel Tol 5 ¢ AT GETHT FHTLATS FIT & aras( §F 94T g
[EGUIERIE IR e IR C

(2) AT FT T FA AT TAFHT T FA T T, 57 FILUN T Ieol@ Fd gU, ATATH H1 T FA AT AA1Hd F FIA &
AT ST T FAAT AT LT FT 2T

(3) =fE T=aT Iv-fafe=w (1) F @@= (2.) AT (F) | U T FOM F FON T TEHTOT AT -6 & Forg ST it ST
g a1 sqaAtaeTr i [Aer o S & ag giemmen arent aRvga agied garq # HEdisT #3198 7 T o7 giadn
#T T afieRd agged oTq # [AF §F F D

(4) Su-faff=w (2) % srefie G==T F 9T9 S U¥ ALY GEAT A iy A v § 14 {37 F faw s A
TSI TEA FY T AT AT fatamm v grer 33 F IqAT F ATHTT OHT FIA F (o7 AU HATHA TT
o e B ST ST T THTI

(5) =TI T=qa T 0 TErERTer 9T A= SO ST AT iy BT ST SIS ATy AT 39 STieEd e i
TG FAATS FT FTTEL TIH HA, AT I, AT FIA 6 (o0, JqOd 92, I Afa=am F Iwaei & aqan,
sqAtAeT g faar T uw, o w e

(6) TTTY F AHT o HTHS H, SATATH T FHIA & (o7 FILATS Al 0l STTUI |

(7) =t g TrdReor AT faaT &, a7 sy Arfew it sm@afer i qurty 9% 9reIqr T T 96T 2

(8) ST AAATH TT FT & SATAT § AT TAFA Al il ST § a9 ATATHLT sTferfe=a #7 oy 34 F srefi= et orfier &
Afard g gu o gieraTS a7y THsHa agqed 8T F (Sedisd i fama 7 a5 Fm

(9) 39-faff=w (1) F @< (3.) a1 (F) ¥ X0 1T FOT T TEHO0T A7 T-TH00 % JIHAT H, 57207 TH raer I oo
ST T AT 8 UF a9 At A aty § Uge Sy SIqaT FIA & ATAad il TR q1 H

(10) 5= srq=Ate fAeraaTeia & STt & 77 77 F7  SIdr § A7 A= IEd TEi AT ST I FET v ST’ @ JS S A
JadTse 97 U st i fAfafeat srenfh

(11) SATATHLT ST T TA ATATH TEATAST FHl SHEF AFITIN FA I-AATHIIT AT TEHL0T Al 20T H ATTH HLT|

(12) TEFT, AT-AFHIIT AT FAATH H ASAG Fd HT [AFed o9 aTel ATATTLT AT 39T H SAATHT THT =TT
ATRAT ST8 7=, TRasT o Taefid, S Areas & a8 920 F1 AqATHLTN g HT a7 FIAT 8, Fl QL A5 HT|
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1.

AT 1
[y 3 =1 su-faff=w (2) & wia fAder 9]
[faff=w 4 & su-faffaew (1) #7192 (@) F gfa Ao )
[ 6 =1 su-fafa=w (1) & wia fAder 9]
ST STor-a 31 SR At F forg i
TAF AR % A1 FqU 2000/- T A=A HF 37 €

2. TSR i Aii-1 # 97 it 3 gni |
Tt — 1

Foft T TAAET (FIT H) oi= Fut & fore (w70 H)

1 100 FE & I 80,000/-

2 25 FE ¥ F9T 307 100 FUIE 5 40,000/-

3 5 FIIE | FT ¥ 25 FUE TF 15,000/-

4 5 FUE 9 w9 7,500/-

3. =t fareT sroquror foskar o ome W | wet o 9 A7 oAfdew srsedte 8, a1 ag i Bt seeddt # FaY
e o oIy HIqTve F¥q¢ 9T TSR & THI-T5 T F99 HT TahdT g 3T TAH ATSIe 6 [olT ToTeeishr
T H 10% FT Fe o THaT 2

4. FIUNE T IT TSTELHTOT o AT H TAh ASAC % (o0 STeRT-T Arad BT 3T ZR

5. TEET AT3Eel I AT F:d AT gaard & forw w0 s sy & forw 2000/- 97 &7 sraa $19 37 2

6. @I s faerdT sgHed o1 & for yuro-us e g u¥ Aty Rt s fimedt arq F forw A
THTOT-T YTC AT ATEAT & a1 SH el A& FIF A7 g

7. TR UF A3ecle H UF H ATIF T dTqel & [ofT T T THI-97 g, T TSEeieol Fid Fad UF
grq % form 3 grfh

8. SULFA *F ATATLFd TATOrd I ATHTE AR FT 37 g

9. =t Tioredrseor e 1w & sraee B9 F are f3ar srar g =i G off #reor F sreae #r setwe w2 R
SITAT g, 7 e FArar €T STus

gt 11
[y 8 =1 su-faff=w (2) & wiv fAder 9]
[ 11 =1 so-fafa=w (1) % wfa Ao 1]
[ 12 F su-ffamm (6) it @< (=) ¥ wiy e §]
FATAT Sfix giewmiher s F wrvrar i sl s g F g fig

O e far (vuT )

1 aqaeT 15,000/-

2 EEIETUIE CEGRA L 5,000/-

3 AT e (T e ) 5,000/-

4 qrearqT EI9/ATIaT A hre (S T F for) 60,000/-
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faroor
(1) UL o STATh TAord Z2 & ATHTE AT LA T qIAATT FHLAT g
(2) T WeatEw e foreRrag 1 St #7 B w5 Arhad G gl sl & o gia aw fRee g ww
FTAT ST
(3) TRt weartahe i fovraa Y Stt=r 3 srfaes stfeedt &t amar i 2= &1 == %% g7 Jg T s

T I
[fafaew 10 =7 su-fafaaw (7) & wfa fAder #)
(et 16 1 3u-fafa=w (6) =+ wfa fA<er /]
giorars: #7 o
wH T gieraTs: 1 fRwTe et &g At aEqo AT ATH
1 £°§ ASTH 1417 T3] U F407 WL,
e XX K XXX | @t amsqoror e fred aeqo AT/ fAreT T AT e HEeiw
2 ® XX K XXX o AETH 1417 Tl v Tqot fFse,
é’ = e fo rsgeroT/ferea Ty S[EAT U HEviw
3 . ) ArEud 2112 Fd vd =it Myman,
‘.> < XXX FTET & U S forew aequ SO/ FRreT T ST T T
4 . Areud 2112 et we =iel fHwyTay,
A Tt XXX T g <A e/ freTRTd gar U qevine

feroor:
(1) swores Rsirea & XX e § |9 &7 sgufas w9 v q9tar 2 |
(2) 3w fRsre & XXX 9 §911¢ STR7 9% /1 s7orar Ft<t, ST@r o &1, it sqariass arar &1 gerfqr 2
(3) gtcrars: &1 FrermH T sqaras® e # e e & geeifea far s
(4) 7w & 1 3 3 F gleraTH FT AL GELh FTT GELiohd (AT ST
(5) #w & 2 3% 4 F gierars: w1 fegmor srorar Apreft g geLfaha 3 st

AT IV
[Rffrr 10 =1 Sy-fRAfaaw (10) F afa A A)

stermfier B

(F) U TasRaT T WTeATITI ST U giaHtT FE H "6 6 gege & o fIEr S oarer
(i) =T 35/- 7y Fw; v
(i) T wTEHr % forT =Aaw e w17 200/-
(@) =T FIT AT i greArihar g & T At aeqeh F o S ATAT g fe -
(i) =T 3.50 9 =eq ; e
(iii) T TEHr & forT =Aaw fE w07 20/-
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(F) rquor fEeRaT gIT AT STHRNT ST FIAHTT % W ATl H aeqe & o ZE S oarer
(iy =77 25/- I F%q 7
(i) T TEHr % forw =Eaw 9 w97 150/-
(@) =TI FTT AR ST grerAriT g & =<t i aeqe % forg &ft s areft giemfr fia -
(i) =¥ 2.50 gfq a%q; ¥
(i) TR TEOr % forw =Eaw 9 w97 15/-

oo« IUTIE & Stk AN F THAord 220 & ATATE B |

A v
(R 14 F1 9v-Faw (2) F 7R A A]
[Rffw 17 =1 su-fAawr (1) ¥ vy Ak #)
[Rffaw 15 % Su-fAawr (1) F @ve (1) F vfa A #]
[Rffr 18 % Su-fA= (6) F ave (§) F wia Adar #]
Reprgadt diRk ewaTer W @ woT= wRA AR Adiwr 3w

LK) fa Tffr 4t §
1 araET fi e 1000/-
2 ATy e 1000/
3 RELERUIE o R 1000/-
4 frfreror €1 (sfr s=fF wfy ) 7,000/-
5 AR e ST THTEAT 2 — 48,000 /- I o
(SMETH 1417 5 a7 Tepa | (FTa)
=i 29) & o 3T HeAW TT 2q-38,400 /-
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MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(Department of Consumer Affairs)
(BUREAU OF INDIAN STANDARDS)
NOTIFICATION
New Delhi, the 14th June, 2018

F. No. BS/11/05/2018.—In exercise of the powers conferred by section 39 read with sections 13 and 14 of the
Bureau of Indian Standards Act, 2016 (11 of 2016), the Executive Committee of the Bureau of Indian Standards, with the
previous approval of the Central Government, hereby makes the following regulations, namely:-

1. Short title and commencement. - (1) These regulations may be called the Bureau of Indian Standards
(Hallmarking) Regulations, 2018.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. Definitions. - (1) In these regulations, unless the context otherwise requires,—
(a) “Act” means the Bureau of Indian Standards Act, 2016;

(b) ““carat” means the ratio between the mass of gold content and the total mass expressed in parts per twenty-
four;
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(c) “fineness” means the ratio between the mass of precious metal content and the total mass expressed in parts
per thousand;

(d) “rules” means the Bureau of Indian Standards Rules, 2017,
(e) “Schedule” means the Schedule annexed to these regulations.

(2) The words and expressions used herein and not defined, but defined in the Act, shall have the same meaning as
assigned to them in the Act.

Chapter I

Grant, Operation, Renewal and Cancellation of Certificate of Registration
3. Application for certificate of registration. - (1) A jeweller shall apply for grant of certificate of registration to
sell precious metal articles notified under sub-section (1) of section 14 of the Act.
2) The application under sub-regulation (1) shall be made to the Bureau in Form-I, annexed to these regulations,
along with the fee specified in the Schedule-I.
3) The application form shall be signed by the applicant or by any other person authorised in this regard.
4 The application shall be accompanied by self-certified copy of the following documents, namely:-

(a)  proof of establishment of the firm or company;

(b)  proof of the address of the premises;

(c)  proof of identity of the signatory;

(d) map indicating location of the premises from the nearest landmark; and

(e) proof in regard to annual turnover.

&) The application shall be rejected if it is not accompanied by requisite fee.
(6) The application shall be acknowledged on its receipt.
@) If the documents submitted under sub regulation (4) are not in order, the Bureau may call for required document

or any supplementary information, as the case may be, if required for the purpose of clarification.

8) If the document or clarification furnished by the applicant is found in order, the application shall be further
processed for grant of a certificate of registration.

) The application under sub-regulation (2) may be rejected by the Bureau if the documents are not found in order.

(10)  The applicant may furnish his reply with necessary documents and may request for hearing either in person or
through a representative authorised by him within fourteen days from the date of receipt of the notice.

(11 The decision of the Bureau with the grounds of rejection shall be communicated in writing to the applicant.
(12) The application fee shall not be refundable in case of rejection of the application under sub-regulation (9).
4. Grant of certificate of registration. - (1) The Bureau may grant certificate of registration,-

(a) if the application is found in order; and

(b) on payment of registration fee specified in Schedule-I.

2) The certificate of registration shall be granted in Form-II annexed to these regulations and shall be valid for a
period of five years.

3) The details of the certificate of registration shall be hosted on the website of the Bureau.

“4) The certificate of registration shall be valid for the premises mentioned in the certificate of registration.

(&) The certificate of registration shall be subject to terms and conditions specified in regulation 5.

5. Terms and conditions of certificate of registration. - (1) The registered jeweller shall be responsible for
purity and fineness of the hallmarked precious metal articles sold by it.

2) The registered jeweller may sell hallmarked precious metal articles, which are marked with the identification
mark of any other jeweller, provided evidence of purchase or authorisation in any other form is available with him.

3) The registered jeweller getting the article hallmarked shall be responsible for purity and fineness of such article.
“4) The registered jeweler, who makes the sale shall be liable to pay compensation for any shortage in purity or
fineness as per rules.

) The registered jeweller shall inform the Bureau of any change in premises and management of the firm.

6) The registered jeweller shall get the precious metal articles hallmarked as per the relevant Indian Standard from

an assaying and hallmarking centre recognised by the Bureau.
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@) The registered jeweller shall submit the precious metal articles to the assaying and hallmarking centre with a
request for hallmarking, in writing for each consignment and a copy of the each of the request shall be maintained by
him.

®) While submitting the precious metal articles for assaying and hallmarking, the registered jeweller shall mention
his name and address, certificate of registration number, identification mark, type of article, number of article, declared
purity of each article or group of articles and overall weight of consignment in each request, which shall be signed by an
authorised representative of the jeweller with date.

) The registered jeweller shall declare the name and signature of his representative who shall be authorised to
submit request for hallmarking, to the assaying and hallmarking centre.

(10) The registered jeweller shall pay hallmarking fee to the assaying and hallmarking centre as specified in
Schedule III.

11 The bill or invoice of sale of hallmarked precious metal articles shall indicate separately description of each
article, net weight of precious metal, purity in carat and fineness, and hallmarking charges.

(12) In case of any amendment or revision of the standard, the Bureau shall give notice of thirty days to the
registered jeweller before its implementation.

(13) The registered jeweller shall maintain record of copies of request for hallmarking, invoice or bill issued by
assaying and hallmarking centre, invoice or bill of sale of hallmarked articles and invoice or bill of purchase of
hallmarked articles from jewellers, if any, for a period of five years or till the hallmarked articles are sold, whichever is
longer.

(14) The registered jeweller shall co-operate with the authorised representative of the Bureau in inspection of its
outlet, in production of relevant records and drawal of sample during surveillance or for investigation of a complaint.

(15) The registered jeweller shall display prominently in the sales outlet the original certificate of registration issued
by the Bureau for sale of hallmarked articles and other display requirements as stipulated by the Bureau.

(16) The Bureau may alter, during the validity of the certificate of registration, any terms and conditions of the
certificate of registration by giving thirty days’ notice to the registered jeweller.

17) The violation of terms and conditions, may lead to the cancellation of the certificate of registration.

6. Renewal of certificate of registration. - (1) The registered jeweller shall submit renewal application in Form-III

annexed to these regulations to the Bureau along with fee as specified in Schedule-I before thirty days of the
expiry of the validity of certificate of registration.

2) In case renewal application is received before the expiry of validity,-
(a) the certificate of registration may be renewed for a period of five years; or

(b) the decision on renewal of the certificate of registration may be kept under deferment up to three months,
if certificate of registration is being considered for cancellation or non-renewal and the decision of
deferment shall be informed to the registered jeweller with instructions to stop the sale of hallmarked
precious metal articles and stop getting precious metal articles hallmarked.

1. Cancellation or non-renewal of certificate of registration. - (1) The Bureau may cancel or not renew a certificate
of registration, if,-

(a) any declaration made by the jeweller is found to be false or incorrect;
(b) registered jeweller has violated any of the terms and conditions of the certificate of registration;

(c) registered jeweller has sold or offered for sale of hallmarked precious metal article of purity or fineness less than
that claimed or marked on the article;

(d) registered jeweller has failed to co-operate with the authorised representative of the Bureau to enable him to
discharge his duties during the visit for surveillance or investigation of a complaint;

(e) registered jeweller is found indulging in any unfair practices amounting to misuse of hallmark.

2) Before cancellation or non-renewal of certificate of registration, the Bureau shall give notice to the registered
jeweller of its intention to cancel or not renew the certificate of registration citing reasons for the same.

3) In case the notice is issued for cancellation or non-renewal of certificate of registration due to reasons given at
clause (e) of sub-regulation (1), the registered jeweller shall be instructed to stop the sale of hallmarked precious metal
articles and stop getting precious metal articles hallmarked forthwith.

“) On receipt of notice under sub-regulation (2), the registered jeweller may submit an explanation to the Bureau
within fourteen days from the date of receipt of the notice.
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) When an explanation is submitted, the Bureau may consider the explanation and give a personal hearing to the
registered jeweller or his authorised representative, as the case may be.

(6) In the case of compounding of the offence, the certficate shall not be processed for cancellation.

) If no explanation is submitted, the Bureau may cancel the certificate of registration on the expiry of period of
the notice.

®) Where a certificate of registration has been cancelled or not renewed, the jeweller shall stop the sale of

hallmarked precious metal articles and stop getting precious metal articles hallmarked from any assaying and
hallmarking centre notwithstanding the pendency of appeal under section 34 of the Act.

) In cases of cancellation or non-renewal due to reasons given in clause (e) of sub- regulation (1), the Bureau shall
not accept an application for grant of certificate of registration before a cooling period of one year from the date of
passing of such order.

(10) The Bureau shall host the particulars of certificate of registrations which have been cancelled or not renewed, on
its website.

€9} The jeweller shall return the original certificate of registration document to the Bureau in the event of its
surrender, cancellation or non-renewal and shall ensure defacing of the hallmark from the precious metal articles
available in stock.

(12) In the event of cancellation, non-renewal or the jeweller opting to surrender the certificate of registration, the
jeweller shall forthwith destroy all publicity material such as handbills, pamphlets and letterheads, through which the
jeweller claims to be the registered jeweller for selling hallmarked precious metal articles.

(13) A registered jeweller, who has been convicted under the provisions of the Act, shall not be eligible to apply for
certificate of registration for a cooling period of one year from the date of such conviction.

Chapter 11
Grant, Operation, Renewal, Suspension and Cancellation of Recognition of Assaying and Hallmarking Centre

8. Application for recognition. - (1) Any assaying centre set up in accordance with a relevant Indian Standard may apply
for grant of recognition to operate as assaying and hallmarking centre.

2) The application shall be made in the Form-IV annexed to these regulations to the Bureau along with the fee
specified in Schedule-II accompanied by self-certified copy of the following documents, namely:-

(a) proof of the establishment of the firm or company;

(b) proof of the address of the premises;

(c) proof of identity of the signatory;

(d) map indicating location of the premises from the nearest landmark;
(e) quality manual; and

(f) affidavit cum undertaking in Form-V

3) The application shall be signed by the applicant or by any other person authorised in this regard.

) The application shall be rejected if it is not accompanied by requisite fee.

5) The application shall be acknowledged after its receipt and recorded after its scrutiny, if found in order.

6) If the documents submitted under sub-regulation (2) are not in order, the Bureau may call for required documents or

any supplementary information, as the case may be, if required for the purpose of clarification.
) On examination, the Bureau may reject an application, if, -
(a) the application is found to be incomplete or without relevant documents;

(b) at any time during processing of application it is found that the assaying and hallmarking centre is indulging in
any malpractice amounting to misuse of hallmark for which it is liable to be prosecuted under the Act;

(c) the centre does not have the necessary infrastructure and competence as per the relevant Indian Standard for
carrying out assaying and hallmarking of the precious metal articles;

(d) the application is submitted before expiry of cooling period in case of cancellation or non-renewal of
recognition as specified in sub-regulation (9) of regulation 13 or conviction under provisions of the Act as
specified in sub-regulation (11).
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®) Before rejecting any application under sub-regulation (7), the Bureau shall give a notice to the applicant citing
the deficiencies therein.

(&) The applicant may furnish his reply with necessary documents and may request for hearing either in person or
through a representative authorised by him within fourteen days from the date of receipt of the notice.

(10) The decision of the Bureau with the grounds of rejection shall be communicated in writing to the applicant.

(11) An applicant or a person convicted under the provisions of the Act shall not be eligible to apply for a cooling
period of one year from the date of such conviction.

(12) The application fee shall not be refundable in case of rejection of the application under sub-regulation (7).

9. Grant of recognition. - (1) The Bureau shall grant recognition,-

(a) on satisfaction that the Centre has the necessary infrastructure and competence as per the relevant standard for
carrying out assaying and hallmarking of the precious metal articles; and

(b) on payment of recognition fee and assessment fee as specified in Schedule-IL.

2) The certificate of recognition shall be issued in Form-VI annexed to these regulation, giving scope of
recognition.

3) The assaying and hallmarking centre may request for change in scope of recognition.

“) On receipt of an application under sub-regulation (3), the Bureau may examine the request, carry out
assessment, as required for considering the change of scope.

(&) The recognition granted under this regulation shall be valid for a period of three years.

(6) The details of assaying and hallmarking centres recognised by the Bureau shall be hosted on its website.

@) The recognition of assaying and hallmarking centre shall be subject to the terms and conditions as provided in

regulation 10.

10. Terms and conditions of recognized of assaying and hallmarking centre. - (1) The assaying and hallmarking
centre shall be responsible for determination of purity and fineness of the precious metal articles hallmarked by it.

2) The assaying and hallmarking centre shall inform the Bureau whenever there is any change in the management,
premises or name and address of the Centre.

3) The assaying and hallmarking centre shall inform the Bureau of any changes in machinery, equipment, assaying
personnel, non-availability of certified reference materials or breakdown of any major equipment affecting sampling,
assaying and hallmarking activities.

(@) The assaying and hallmarking centre shall accept the jewellery for hallmarking as per the relevant Standard only
from a certified jeweller with request for hallmarking in writing giving details as specified in sub-regulation (7) of
regulation 5.

(&) In case of any amendment or revision of the standard, the Bureau shall give notice of one month to the assaying
and hallmarking centre before its implementation.

6) The testing and marking shall be carried out as per relevant Indian Standard using calibrated equipment and
certified reference material.

@) The design of hallmark and particulars to be marked with it shall be as specified in the Schedule-III.

®) The assaying and hallmarking centre shall maintain records as specified by the Bureau including the records of
request for hallmarking received from jewellers.

(&) The assaying and hallmarking centre shall take hallmarking fee from jewellers as specified in Schedule-IV and
issue bill or invoice for each consignment as per request for hallmarking received, to the jeweller.

(10) The assaying and hallmarking centre shall deposit the hallmarking fee to the Bureau as specified in Schedule-
Iv.

11 The assaying and hallmarking centre shall furnish the details regarding the precious metal articles hallmarked as
well as rejected, in number and weight on monthly and annual basis.

(12) The assaying and hallmarking centre shall co-operate with the authorised representative of the Bureau for the
purpose of conducting assessment, in production of relevant records and for inspection and testing of the precious metal
articles available with the the centre.

(13) The Bureau may alter any terms and conditions of the recognition during the period of the validity of the
recognition by giving thirty day’s notice to the assaying and hallmarking centre.

(14) The violation of terms and conditions may lead to the cancellation of the recognition.
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11.  Renewal of recognition. - (1)The assaying and hallmarking centre shall submit application for renewal of
recognition in Form-VII annexed to these regulations, along with fee as specified in Schedule-II, and self-certified copy
of the following documents, namely:-

(a)  proof of the establishment of the firm or company;
(b)  proof of the address of the premises;
(c)  proof of identity of the signatory;

(d) map indicating location of the premises from some nearest prominent landmark;

(e) quality manual; and

®) affidavit cum undertaking in Form-V annexed to these regulations.
2) The application for renewal shall be submitted ninety days before the date of expiry of the validity of
recognition
A3) The Bureau, on receipt of an application for renewal under sub-regulation (1), may renew the recognition for a

period of three years after satisfying that the centre continues to have the necessary infrastructure and competence as per
the relevant Standard for carrying out assaying and hallmarking of the precious metal articles and also considering the
past records of the applicant.

“4) In case the assaying and hallmarking centre does not apply for renewal before the expiry of validity along with
requisite fee, it shall cease to have right to use hallmark after the validity of recognition is over and in such case, the
renewal of recognition may be deferred for a period of ninety days from the date of validity by the Bureau.

) If, during the period of deferment of recognition, an application is made along with late fee of rupees five
thousand, the requisite fee, specified in Schedule-II and required documents, the recognition may be renewed by the
Bureau:

Provided that the assaying and hallmarking centre shall not have the right to use hallmark till recognition is
renewed by the Bureau.

(6) In case renewal application along with requisite fee and documents is not received within such period of
deferment, the recognition shall stand expired.

@) The decision on renewal of the recognition may be kept under deferment up to six months from the date of its
validity, if recognition is under suspension, or being considered for suspension, cancellation or non-renewal.

®) The decision of deferment shall be informed to the centre in writing with instructions to stop hallmarking of
precious metal articles.

12.  Suspension of recognition. - (1) If, at any time, there is difficulty in assaying and hallmarking of the precious metal
articles or in the event of test equipment getting out of order or due to natural calamities or a lock out declared by the
management; or directed by a competent court or statutory authority, the assaying and hallmarking centre shall inform it
to the Bureau immediately.

2) As soon as the events which caused the suspension have been removed, the intimation of revocation of the
suspension of operations shall be sent to the Bureau immediately.

3) If, at any time, the Bureau has sufficient evidence that the assaying and hallmarking may not be conforming to
the Indian Standard, the assaying and hallmarking centre shall be directed to suspend its operation and such evidence
may not be limited to, but may include one or more of the following, namely:-

(i) non-conformity of hallmarked precious metal articles established after in-house or independent testing;
(ii) non-implementation of the provisionof the relevant Standard;

(iii) non-availability of testing personnel and absence of alternate arrangements;

(iv) relocation of assaying and hallmarking centre;

(v) prolonged closure of assaying and hallmarking centre for more than three months;

(vi) assaying and hallmarking on precious metal articles not included in the scope of the recognition;

(vii) non-submission of monthly or yearly statement regarding hallmarking charges collected from certified
jewellers;

(viii) non-payment of marking fee to the Bureau within stipulated period.

) The assaying and hallmarking centre whose recognition has been placed under suspension shall inform the
Bureau about the compliance of its order.

(&) On receipt of corrective actions, a special assessment, if required, may be carried out to verify the effectiveness
of the corrective actions.
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(6) The Bureau shall revoke the suspension after satisfying itself that the assaying and hallmarking centre -

(a) has taken necessary actions;
(b) deposited assessment fee as specified in Schedule -1II; and
(c) has provided sufficient evidence to establish competence of the centre as per the relevant standard for

assaying and hallmarking of precious metal articles.

13.  Cancellation or non-renewal of recognition.- (1) The Bureau may cancel or not renew the recognition of an
assaying and hallmarking centre for any of the following reason, namely:-

(a) any declaration made by the assaying and hallmarking centre is found to be false or incorrect;
(b) assaying and hallmarking centre has violated any of the terms and conditions of the recognition;
(c) articles marked with hallmark do not comply with the relevant Indian Standard;

(d) assaying and hallmarking centre has failed to co-operate with the authorised representative of the Bureau during
his visit for assessment or for investigating a complaint;

(e) assaying and hallmarking centre is found indulging in any unfair practice such as hallmarking precious metal
articles for non-certified jewellers, marking of articles with incomplete hallmark or hallmarking articles without
carrying out testing or hallmarked precious metal article is found to have shortage of purity of more than forty
parts per thousand,

(f) assaying and hallmarking centre is found to be marking precious metal articles with hallmark during period of
suspension;
(g) assaying and hallmarking centre is under suspension for a period of one year;

(h) assaying and hallmarking centre has not taken required corrective actions within stipulated time or in spite of
taking corrective actions there is recurrence of similar discrepancies.

2) Before cancelling or non-renewal of the recognition, the Bureau shall give notice to the assaying and
hallmarking centre of its intention to cancel or not to renew the recognition citing the reasons.

3) In case the notice is issued for cancellation due to reasons provided in clauses (d),(e) or (f) of sub-regulation (1)
the centre shall be instructed to stop hallmarking of precious metal articles.

“) On receipt of notice under sub-regulation (2), the assaying and hallmarking centre may submit an explanation to
the Bureau within fourteen days from the date of receipt of the notice.

(&) The Bureau shall consider the explanation and give a personal hearing to the assaying and hallmarking centre or
its authorised representative, if sought and the Bureau may consider the request for compounding, if made by the
assaying and hallmarking centre as per the provisions of the Act.

(6) In the case of compounding of the offence, the recognition shall not be processed for cancellation.
@) If no explanation is submitted, the Bureau may cancel the recognition on the expiry of period of the notice.
®) Where a recognition has been cancelled or not renewed, the assaying and hallmarking centre shall stop marking

of precious metal articles with hallmark forthwith.

) In case of cancellation or non-renewal due to reasons provided in clauses (e) or (f) of sub-regulation (1) the
Bureau shall not accept application for grant of recognition before a cooling period of one year from the date of passing
of such order.

(10) When recognition has been suspended, cancelled, not renewed or expired, the Bureau shall host the particulars
of the recognition so suspended, cancelled, not renewed or expired on its website.

(11) The assaying and hallmarking centre shall return the original recognition document to the Bureau in the event of
its surrender, non-renewal or cancellation.

(12) In the event of cancellation, non-renewal or assaying and hallmarking centre opting to surrender the recognition,
the centre shall forthwith destroy all publicity material such as handbills, pamphlets and letterheads, through which the
assaying and hallmarking centre claims recognition from the Bureau.

Chapter- I11
Grant, Operation, Renewal and Cancellation of Licence for Refinery or Mint

14. Application for licence to use hallmark. - (1) Any manufacturer engaged in refining by aqua- regia or
electrolytic process or minting of precious metals, as the case may be, shall apply for a grant of licence under these
regulations.
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2) The application under sub-regulation (1) shall be made in Form-VIII annexed to these regulations along with fee
specified in Schedule-V.

3) The application shall be accompanied by self-certified copy of the following documents, namely:-
(a)  proof of the establishment of the firm or company;
(b)  proof of the address of the premises;
(c)  proof of identity of the signatory;
(d) map indicating location of the premises from some nearest prominent landmark;
(e) micro or small scale industry certificate, if applicable;
(f) process flow chart of refining or minting, as applicable
(g) design and weight of the bullion or coin, as applicable
(h) list of manufacturing machinery in Form-IX annexed to these regulations;
(i) list of test equipment with valid calibration in Form-X annexed to these regulations;

(j) accreditation of the laboratory of refinery or mint by National Accreditation Board for Testing and
Calibration Laboratories (NABL) or London Bullion Market Association (LBMA);

(k) plant layout;
(1) list of technical personnel;
(m) list of certified reference material; and

(n) test report of in-house testing.

“4) The application form shall be signed by the applicant or by any other person authorised in this regard.

(&) The application shall be rejected, if it is not accompanied by requisite fee.

6) The application shall be acknowledged after its receipt and recorded after scrutiny, if found in order.

@) The Bureau may call for any supplementary information or documentary evidence from the applicant in support

of or to substantiate any statement made by him in his application.
®) The Bureau may reject an application, if,-

(a) the application is found to be incomplete or without specified documents or does not fulfill the specified
requirements.

(b) at any time during processing of application it is found that the applicant is indulging in any malpractice
amounting to misuse of hallmark for which it is liable to be prosecuted under the Act;

(c) the applicant does not have the necessary infrastructure and competence as per the relevant Standard and
for compliance to the provisions of scheme of testing and inspection;

(d)  the refined precious metal does not conform to relevant Standard;

(e) the application is submitted before expiry of cooling period in case of cancellation or non-renewal of
licence as specified in sub-regulation (9) of regulation 19 or conviction under provisions of the Act as
specified in sub-regulation (12).

) Before rejecting an application, the Bureau shall give notice to the applicant citing the deficiencies therein.

(10) The applicant may furnish his reply with necessary documents and may request for hearing, either in person or
through a representative authorised by him on his behalf within fourteen days from the receipt of the notice.

(11) The decision of the Bureau with the grounds of rejection shall be communicated in writing to the applicant.

(12) An applicant or a person convicted under the provisions of the Act shall not be eligible to apply for a cooling

period of one year from the date of such conviction.
(13) The application fee shall not be refundable in case of rejection of application under sub-regulation (8).
15. Grant of licence.- (1) The Bureau shall grant licence,-

(a) on satisfaction of the Bureau that the applicant has the necessary infrastructure and competence for
manufacturing and testing of refined precious metal as per the relevant Indian Standard;

(b) if the refined precious metal conform to the relevant Indian standard;

(c) on payment of marking fee as specified in Schedule-V.
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2) The applicant shall co-operate with the authorised representative of the Bureau to inspect the premises relating
to office, manufacturing, testing, storage and to draw and test sample(s) for the purpose of verification under sub-
regulation (1).

3) The licence shall be granted in Form-XI annexed to these regulations.

“4) The licensee may request for change in scope of licence with fee as per Schedule -V.

4) The Bureau may examine the request, carry out inspection, as required for considering the change of scope and
the revised scope shall be issued in Form XII annexed to these regulations.

(6) The licence granted under this regulation shall be valid for a period of one year.

7 The details of all licences issued by the Bureau shall be hosted on its website.

®) The licence shall be subject to terms and conditions as provided in regulation 16.

16. Terms and conditions of licence.- (1) The licensee shall be responsible for fineness of the hallmarked refined

precious metal manufactured by it.

2) The licensee shall inform the Bureau whenever there is any change in the management, premises or name and
address of the firm.

3) The licensee shall inform the Bureau of any changes in machinery, equipment, assaying personnel, non-
availability of certified reference materials or breakdown of any major equipment affecting sampling, assaying and
hallmarking activities.

“4) The licensee shall test the refined precious metal as per the scheme of testing and inspection as specified by the
Bureau and accepted by the licensee.

5) The licensee shall hallmark refined precious metal that conforms to the relevant Standard.

(6) The design of hallmark and particulars to be marked with it shall be as specified in the Schedule-III.

@) In case of any amendment or revision of the standard or the scheme of testing and inspection, the Bureau shall
give notice of one month to the licensee before its implementation.

®) The licensee shall maintain records as specified by the Bureau from time to time.

©) The licensee shall furnish information regarding quantity manufactured, marked, sold, available in stock along
with details of the consignees to the Bureau.

(10) The licensee shall co-operate with the authorised representative of the Bureau for inspection and testing, in
production of relevant records and drawl of samples.

(11 The licensee shall be liable to pay compensation for any shortage in fineness as per rules.

(12) The Bureau may alter any terms and conditions of the licence during the period of the validity of the licence by
giving thirty days’ notice to the licensee.

(13) The violation of the above terms and conditions may lead to the cancellation of the licence.

17. Renewal of licence. - (1) The licensee shall submit application for renewal of licence in Form-XIII annexed to
these regulations accompanied by fee as specified in Schedule-V.

2) The application for renewal shall be made before sixty days from the date of expiry of the licence.

3) The Bureau may, on receipt of application from a licensee, renew the licence for a maximum period of two

years in Form-XIV annexed to these regulations.

4) The licence shall be renewed only after satisfaction of the Bureau that the licensee continues to have the
necessary infrastructure and competence for manufacturing and testing of the refined precious metal as per the relevant
standard and the scheme of testing and inspection and also considering the past records.

(&) In the case the licensee does not apply for renewal before the expiry of validity of licence or deposit requisite
fee or provide required details, it shall cease to have right to use hallmark after the validity of licence is over and in such
case, the renewal of licence may be deferred for a period of ninety days from the date of validity by the Bureau.

(6) If, during the period of deferment of licence, an application is made along with late fee of rupees five thousand,
requisite fee specified in Schedule-V and required documents, the licence may be renewed by the Bureau:

Provided that the licensee shall not have the right to use hallmark till licence is renewed by the Bureau.

@) In case renewal application along with requisite fee and documents is not received within the period of
deferment, the licence shall stand expired.

®) The decision on renewal of the licence may be kept under deferment up to six months, if licence is under
suspension, or being considered for suspension, cancellation or non-renewal.
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©) The decision of deferment shall be informed to the licensee in writing with instructions to stop marking and sale
of the refined precious metal with hallmark.

(10) The licensee shall confirm to the Bureau about compliance of its order.

18. Suspension of licence. - (1) If, at any time, there is difficulty in maintaining the conformity of the refined

precious metal to the Standard or the testing equipment goes out of order or due to natural calamities or a lock out
declared by the management; or, closure of operations directed by a competent court or statutory authority, the marking
of the refined precious metal shall be stopped by the licensee under intimation to the Bureau.

2) The marking may be resumed as soon as the defects are removed and information of such resumption of the
marking shall be sent to the Bureau immediately.

3) If, at any time, there is sufficient evidence that the refined precious metal carrying the hallmark may not be
conforming to the relevant Standard, the Bureau may suspend the licence and shall direct to stop marking refined
precious metal with hallmark and stop sale of hallmarked refined precious metal and such evidence may not be limited
to, but may include one or more of the following, namely:-

@) non-conformity of the refined precious metal established after in-house or independent testing;
(ii) non-implementation of the provision(s) of the scheme of testing and inspection;

(iii)  non-availability of testing personnel and absence of alternate arrangements;

@iv) significant modification(s) in the process without prior evaluation and approval of the Bureau;
) relocation of manufacturing unit;

(vi) prolonged closure of manufacturing unit for more than three months;

(vil)  marking non-conforming refined precious metal;

(viii)  marking on refined precious metal of variety not included in the licence;

(ix) non-compliance of any instruction issued by the Bureau.

(4) The licensee whose licence has been placed under suspension shall confirm to the Bureau about compliance of its
order.

(5) The licensee shall inform the corrective actions taken to the Bureau and on receipt of corrective actions, a special
inspection, if required, may be carried out to verify the corrective actions.

(6) The Bureau shall allow revocation of suspension after satisfying itself that the licensee-
(a) has taken necessary actions;
(b) deposited inspection fee as specified in Schedule-V;

(c) has provided sufficient evidence to establish competence for manufacturing and testing of refined precious
metal as per relevant standard;

(d) has provided sufficient evidence to establish conformity of the refined precious metal to the relevant standard;

19.  Cancellation or non-renewal of licence. — (1) The Bureau may cancel or not renew a licence for any of the
following reason, namely:-

(a) any declaration made by the licensee is found to be false or incorrect;
(b) the licensee has violated any of the terms and conditions of the licence;
(c) the refined precious metal marked with hallmark does not comply with the standard;

(d) the licensee has failed to cooperate with the authorised representative of the Bureau during his visit for
inspection or for investigating a complaint;

(e) the licensee is found to be using hallmark during period of suspension;
(f) the licensee is found marking hallmark on refined precious metal of variety not covered in the licence;
(g) the licence is under suspension for a period of one year;

(h) the licensee has not taken required corrective actions within stipulated time or in spite of taking corrective
actions there is recurrence of similar discrepancies.

2) Before cancelling or not renewing a licence, the Bureau shall give notice to the licensee of its intention to cancel
or not renew the licence citing the reasons.

3) In case the notice is issued for cancellation or non-renewal due to reasons provided in clauses (e) or (f) of sub-
regulation (1) the licensee shall be instructed to stop marking refined precious metal with the hallmark and stop sale of
hallmarked refined precious metal.
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“) On the receipt of notice under sub-regulation (2), the licensee may submit an explanation to the Bureau within
fourteen days from the date of receipt of the notice and the licensee may further request for considering his case for
compounding as per provisions of section 33 of the Act.

(&) The Bureau shall consider the explanation submitted and give a personal hearing to the licensee or its authorised
representative, if sought and the Bureau may consider the request for compounding, if made by the licensee as per the
provisions of the Act.

(6) In the case of compounding of offence, the licence shall not be processed for cancellation.
@) If no explanation is submitted, the Bureau may cancel the licence on the expiry of period of the notice.

®) Where a licence is cancelled or not renewed, the licensee shall stop the marking and sale of refined precious
metal with hallmark notwithstanding the pendency of any appeal under section 34 of the Act.

) In case of cancellation or non-renewal due to reasons provided in clauses (e) or (f) of sub-regulation (1) the
Bureau shall not accept application for grant of licence before a cooling period of one year from the date of passing of
such order.

(10) When a licence is kept under suspension or cancelled or not renewed or expired, the Bureau shall host the
particulars of such licence on its website.

(11) The licensee shall return the original licence document to the Bureau in the event of its surrender, non-renewal
or cancellation.

(12) In the event of cancellation, non-renewal or the licensee opting to surrender the licence, the licensee shall
forthwith destroy all publicity material such as handbills, pamphlets, and letter- heads through which he claims to be a
licensee of the Bureau.

Schedule I
(refer sub-regulation (2) of regulation 3)
(refer clause (b) of sub-regulation (1) of regulation 4)
(refer sub-regulation (1) of regulation 6)

Fee for Grant and Renewal of Certificate of Registration

1. Application fee of Rs 2000/- is payable with each application.
2. Registration fee shall be payable as specified in Table-1.
Table-1
Category Annual turnover (in rupees) Fee for five year (in
rupees)
1 Above 100 crores 80,000
2 Above 25 crores & up to 100 crores 40,000
Above 5 crores & up to 25 crores 15,000
4 Less than 5 crores 7,500
3. If a jeweller has five or more outlets anywhere in India, he can opt for the certificate of registration at corporate
level covering various retail outlets in one certificate and claim a discount of 10% in registration fee for each
outlet.
4. In case of certificate of registration at corporate level, separate application fee shall be payable for each outlet.

An application fee of Rs. 2000/- is payable for every request made for inclusion or deletion of retail outlets.

Application fee only shall be payable by a jeweller holding a certificate for one precious metal and wanting to
obtain certificate of registration for other precious metal.

7. In case, an outlet has certificate of registration for more than one precious metal, registration fee shall be
payable for one metal only.

Applicable taxes as per prevalent rates shall be payable in addition to above.

9. If the registration fee is paid along with application fee in advance and application is rejected for any reason, the
fee shall be refundable.
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Schedule II
(refer sub-regulation (2) of regulation 8)
(refer sub-regulation (1) of regulation 11)
(refer clause (b) of sub-regulation (6) of regulation 12)

Fee for Grant and Renewal of Recognition of Assaying and Hallmarking Centre

S1.No. Fee Amount in Rs.
1 Application Fee 10,000/-
2 Renewal Application Fee 5,000/-
3 Assessment Fee 5,000/-
(per man day)
4 Recognition fee /Renewal of Recognition Fee 60,000/-
(for three years)

Note:
(1) Applicable taxes as per prevalent rates shall be payable in addition to above.

(2) Assessment Fee shall be levied for all assessments on man day basis except surveillance assessment and for
complaint investigation.

(3) The travel and stay expenses of the auditors shall be borne by the Centre for all assessments except surveillance
assessment and for complaint investigation.

Schedule-IIT
(refer sub-regulation(7) of Regulation 10)
(refer sub-regulation(6) of Regulation 16)

Design of Hallmark
SL. Design of the Hallmark Precious Metal Articles | Indian Standard
No.
IS 1417
XX K XXX Gold Jewellery and “Gold and gold Alloys, Jewellery/Artefacts-
L. artefacts Fineness and marking”
—
Q Gold Bullion and IS 1417
2. XXX Coins “Gold and gold Alloys, Jewellery/Artefacts-
Fineness and marking
Q Silver XXX Silver Jewellery and IS 2112
3. artefacts “Silver and silver Alloys,
— Jewellery/Artefacts- Fineness and marking”
Silver XXX Silver Bullion and IS 2112
4. Coins “Silver and silver Alloys,
N— Jewellery/Artefacts- Fineness and marking”
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Note:
1. XX in the above design indicate proportionate content of gold in carat.
2.XXX in above designs indicate proportionate content of gold or silver, as applicable,
in parts per thousand.
3.Monogram of the hallmark and proportionate content shall be marked in a linear design.
4. Hallmark at SI.No. 1 and 3 shall be marked by laser marking.
5. Hallmark at S1.No.2 and 4 shall be marked by punching or embossing.

Schedule IV
(refer sub-regulation (10) of regulation 10)

Hallmarking Fee

1. (a) Hallmarking fee for gold articles payable to recognised Assaying and Hallmarking Centres by
jewellers shall be:

(1) Rs. 35/- per article; and

(il) Minimum fee for a consignment as Rs. 200/-.

(b) The hallmarking fee to be levied by the Bureau from Assaying & Hallmarking Centre for gold
articles shall be:

(i) Rs. 3.50 per article; and
(i) Minimum fee for a consignment as Rs. 20/-.
2. (a) Hallmarking Fee for silver articles payable to recognised Assaying and

Hallmarking Centres by jewellers shall be :

(i) Rs. 25/- per article; and

(i) Minimum fee for a consignment as Rs. 150/-.

(b) The hallmarking fee to be levied by the Bureau from Assaying & Hallmarking Centre for silver
articles shall be:

(i) Rs. 2.50 per article; and
(i) Minimum fee for a consignment Rs. 15/-.

Note: applicable taxes as per prevalent rates shall be levied in addition to above.
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Schedule V
(refer sub-regulation(2) of regulation 14)
(refer sub-regulation(1) of regulation 17)
(refer clause (c) of sub-regulation(1) of regulation 15)
(refer clause (b) of sub-regulation(6) of regulation 18)

Fee for Grant and Renewal of Licence to Refinery or Mint

S.No. Fee Amount in Rs.

1 Application Fee 1000/-

2 Licence fee 1000/-
Renewal Application Fee 1000/-

4 Inspection Fee 7,000/-
(per man day)

5 Marking fee For Large scale units - 48,000/- per year (minimum)
(For Refined Gold as per IS 1417) For MSME -38,400/- per year (minimum)

Unit=1Kg

Unit rate: Rs. 50 Per Kg

Note:
(1) Applicable taxes as per prevalent rates shall be payable in addition to above.

(2) Inspection fee shall be charged for all inspections on man day basis except surveillance inspection and for
complaint investigation.

(3)  If application is received for a product other than gold for the first time, the marking fee shall be specified
through notification of an amendment to this schedule.

(4)  The marking fee may be revised by the Bureau from time to time through notification of an amendment to this
schedule. The licensee shall pay the dues arising out of marking fee revision.

(5) The actual marking fee or minimum marking fee, whichever is higher shall be payable every year by the
licensee.

Note 1: The actual marking fee for the first renewal shall be calculated by multiplying the unit rate with the
quantity (units) marked during the first nine months.

Note 2: The actual marking fee for subsequent renewals shall be calculated on year-to-year basis from after the
first nine months.

(6) Incase of inclusion of new varieties, an amount of rupees five thousand shall be chargeable per request.

Form I
(refer sub-regulation (2) of regulation 3)
Bureau of Indian Standards
Application for Grant of Certificate of Registration to Jewellers
For Sale of Hallmarked Articles
(Strike off whichever is not applicable)

Name of Jeweller (firm/company)

2. (a Address of Outlet
with Pin Code, District and State
Tel : Fax :

(With STD Code) (With STD Code)
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E mail:
(b) Location along with Landmark :

3. Type of Ownership: Proprietorship /Partnership / Private Limited Company / PSU

4. Details of Management: (Name of all Partners/Directors to be mentioned)
Name Designation
(Proprietor/Partner/Director/CEO)
()
(ii)
(iii)

5. Details of Contact Person:

Name: Designation Mobile: e-mail:
6. Certificate applied for: Gold Jewellery/artefacts as per IS 1417 and/or
Silver Jewellery/artefacts as per IS 2112
7. (a) Any other BIS Certificate held: Yes / No
(b) If yes, give details: Certificate No: IS No.:
Validity: Product:

8. Annual Turnover in Crores (attach proof) :

9. If Application is for Certificate at Corporate level: Yes/No
In case of Yes, details of outlets to be covered to be given in format below (enclose separate sheet, as required)
S.No Location of Outlet Address of outlet Contact Person at outlet Contact details at outlet
(State and City/Town) (Name & Designation) (Phone No., Email Id
etc.)

10. Details of Previous Cancellation/Convictions, if any, :
11. Details of Payment: Demand draft / Net Banking / Bank Challan

(please refer to the fees applicable for jewellers)

Amount Name of Bank Demand draft No. /UTR No. /| Date
(in Rs.) Bank Challan No.

12 I/We shall use the following identification mark or logo on jewellery/artefact for the purpose of Hallmarking. This
identification mark shall be provided to the Assaying & Hallmarking Centre when jewellery/artefact is offered for
Hallmarking. I/We, shall on our own, not apply the identification mark, in any manner, on the hallmarked
jewellery/artefact.

13. I/We undertake that we shall strictly follow the provisions of Bureau of Indian Standards Act, 2016, Rules, 2017,
and Hallmarking Regulations 2018 and guidelines for conformity assessment scheme issued thereunder upon grant of
Certificate by Bureau of Indian Standards for sale of gold or silver hallmarked articles as per IS 1417/2112.
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Signature

(Proprietor/Partner/Director)

Name
Date: Designation
Place: Seal

Form I1
(refer sub-regulation (2) of regulation 4)
Bureau of Indian Standards

Certificate of Registration for Selling Articles with Hallmark

Certificate No. : HM/C-

1. By virtue of the powers conferred on it by the Bureau of Indian Standards Act, 2016 (11 of 2016), the Bureau hereby
grants to/renews the certificate granted to (strike out as applicable)

M/s

Address of premises:

Certificate for using Hallmark set out in the first column of the Schedule here to, upon the article, set out in the second
column of the said Schedule, and selling of hallmarked article from the sales outlet to which the Certificate is being
granted to. The articles shall be hallmarked only by Assaying and Hallmarking centre recognised by the Bureau of Indian
Standards (BIS) after verification of conformity to the Indian Standard as set out in the third column of the said Schedule.

Schedule
Hallmark Article Indian Standards
(1) ) 3

2. This Certificate shall operate in accordance with the provisions laid down in Bureau of Indian Standards Act, 2016
Bureau of Indian Standards Rules 2017, Bureau of Indian Standards Hallmarking Regulations, 2018 and guidelines for
conformity assessment scheme issued thereunder.

3. This Certificate shall be wvalid from ------- to ----—-- and may be renewed in accordance with the said
Regulations. Signed, Sealed and Dated this day of two thousand

for Bureau Of Indian Standards

Name and Signature of Designated Authority
Form III
(refer sub-regulation (1) of regulation 6)
Bureau of Indian Standards

Application for Renewal of Certificate of Jeweller

Head, Branch Office

Bureau of Indian Standards,

Dear Sir/Madam,

I/we, carrying on business at_...........cccccvmvieincienneennene. (Full address of sales outlet) under the style of

....................................... (Full name of individual or firm) apply for renewal of Certificate No. HM/C
dated granted by the Bureau under the Bureau of Indian Standards Act,

2016, and the Rules and Regulations framed thereunder, as amended from time to time, for a further period of five years,
the terms and conditions being the same as stipulated in my/our previous application and the aforesaid certificate, and/or
such other conditions as the Bureau may stipulate.
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2. Date of grant of certificate: Valid upto:

3. Name of Product : IS No. :

4. Details of sales of hallmarked jewellery/artefacts under the certificate for the period covered: From Date of
grant/renewal of certificate to 3 months before validity date i.e from to

(a) Jewellery/Artefact sent for Hallmarking: (a) Qty. in No. of pcs
(b) Qty. in weight
(b) Sale of Hallmarked Jewellery/Artefact:  (a) Qty. in No. of pcs
(b) Qty. in weight
(c) Name(s) and Addresses of A and H Centre(s) to which jewellery was sent for hallmarking during the period:

5. I/We are enclosing herewith a UTR No. dated / Bank Draft No. dated
for Rs drawn on towards the following dues:

(1) Renewal application fee of Rs.

(ii) Certification fee for five years of Rs. -----
(iii) Applicable taxes @ ---%

(iv) Previous dues (as per our notice) if any

(v) Total amount Rs..........ooooiiiiiiiiiii i,

6. Renewal application dated this day of Two thousand and
Signature
Name
Designation
For and on behalf of
Seal
Form IV

(refer sub-regulation (2) of regulation 8)

Application for Recognition of Assaying and Hallmarking Centre in accordance with IS 15820

1. Name of Assaying and Hallmarking Centre and Complete Address

1.1 Name of the Centre

Complete Address (clearly indicate prominent landmark and attach
location plan)

Telephone / FAX

Email

1.2 Complete address of the Registered Office
(if different from 1.1 above)

Telephone / FAX / Email

1.3 Type of Ownership Proprietorship / Partnership / Limited
Company / Government. / PSU

1.4 Provide Name of Prop., all partners and Directors with designation
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1.5 Premises of the Centre and its Legal Identity
Document authenticating premises of the centre
(enclose self-attested copy of document)
Document establishing legal identity of the centre
(enclose self-attested copy of document)
2. Scope of Recognition
2.1 Scope of Recognition Applied for (specify details as per Gold / Silver / Gold and Silver Both
guidelines)
3. Name and Designation of Owner/Chief Executive of the
Applicant
3.1 Telephone / FAX / Email
32 Name and Designation of the person responsible for the Quality
System Management in the Centre
4. Employees/Personnel
4.1 Total number of employees in the centre
4.2 Department-wise details with name, designation, qualification, experience, training details, etc. (attach separate
sheet as per the following format)
Department | Name | Designation |Qualification | Experience Training Name of deputy, if any
Details
5. Test Equipment/ Instruments and Test facilities
5.1 Clause wise list of test equipment/facilities including consumables, water & electricity supply with back up as per
the following format (please attach separate sheet)
S1. IS No. & | Method of | Test Facility | Model/Type/ | Range, Accuracy | Calibration (if and as | Remarks,
No. Clause Ref. Test (if and (Equipment | Serial no.1 | & Least Count (if applicable) If any
as :
applicable) Ref.;\t/f:a)terlal and make and as applicable)
Range Least |Validity |Traceability
Count
6. Centre Premises/Layout
6.1 Total space available and Space of Assay room (in Sq feet)
6.2 Layout plan of the centre indicating testing area, office etc. (attach

Layout Plan)
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7. Centre’s Quality Management System
7.1 Details of Quality Manual implemented in the Assaying &
Hallmarking Centre (Document No, Issue No and date)
(copy of Quality manual to be enclosed)
8 Proficiency Testing/Inter Laboratory Test Comparison
8.1 Please provide details of your centre’s participation in proficiency
testing/ Inter Laboratory test programme (during last three years).
9. Insurance
9.1 Has professional Indemnity Insurance been taken? Yes / No
If yes, please provide policy no., validity date and amount of
insurance taken
9.2 Has Insurance for artefacts under process/stock and high cost Yes / No
equipments been taken? If yes, please provide policy
no., validity date and amount of insurance taken
10 Preparedness for Assessment
10.1 By which date will the centre be ready for assessment?
11. Details of Previous Cancellation/Convictions, if any
12. Details of Payment (refer to the fee applicable for AHCs)
12.1 Amount
12.2 | Name of the Bank
12.3 DD No./UTR No./Bank Challan No.
124 | Date
13 Any other information which the centre may like to provide

Declaration

This is to declare that I have read and understood provisions of Bureau of Indian Standards Act, 2016, Bureau of Indian
Standards Rules, 2017 and Bureau of Indian Standards (Hallmarking) Regulations 2018 and guidelines for conformity

assessment scheme for Assaying & Hallmarking (A and H) Centre and undertake to abide by them.

Date:

Place:

Signature

Name

Designation (Proprietor/Partner/Director)

Seal




50

THE GAZETTE OF INDIA : EXTRAORDINARY [PART III—SEC. 4]

Form- V
(refer clause (f) sub-regulation (2) of regulation 8)
Affidavit cum undertaking to be submitted by Assaying & Hallmarking Centre for BIS Recognition

I/'We (Name of A and H Centre) .........oouiiuiiiiiiiiii e an Assaying &
Hallmarking Centre (which expression shall include its heirs, and/or assigns) having its laboratory at
AAAIESS. .. ettt
...................................................... and hereby undertake that we shall strictly follow the provisions
of Bureau of Indian Standards Act 2016, Bureau of Indian Standards Rules 2017, Bureau of Indian Standards
(Hallmarking) Regulations 2018 and guidelines for conformity assessment scheme for Assaying and
Hallmarking Centres, as amended from time to time.

2. I/'We, , Proprietor /Managing Partner, Chief Executive Officer representing M/s
,hereby declare that the A&H Centre has a legal identity and independent status. The A&H Centre has been
established in accordance with the requirements of IS 15820 "General Requirements for Establishing and
operation of Assaying and Hallmarking Centres" and shall continue to abide by requirements of this Indian
Standard, as amended from time to time.

3. I/We agree and fully understand that under the Hallmarking Scheme of BIS, accurate determination of precious
metal (gold or silver) content in jewellery or artefacts and marking of the BIS Hallmark on the jewellery or
artefacts provided to it by only BIS certified jeweler, on chargeable basis is the responsibility of the assaying
and hallmarking centre.

4, I/We agree to indemnify BIS for all claims/damages arising out of hallmarking of any gold or silver article due
to shortage of purity that may be made against BIS by any person/consumer/association/ jeweller etc.

5. I/We shall use the BIS logo only with the words “BIS recognised A and H Centre” on documents such as
letterhead, receipt, invoice, delivery challan, assay sheet, test - report of assay, certificate of hallmarking, if
issued, and for publicity through print and/or electronic media.

6. I/We shall neither use its recognition in any manner so as to bring disrepute to BIS nor shall make any statement
relevant to its recognition which may be considered misleading by BIS.

7. I/We shall not subcontract any of our activities including receiving, sampling, assaying and hallmarking to any
other agency as specified in IS 15820.

8. The identification mark or logo as given below is owned by us. We have given this mark or logo for its
application as a component of Hallmark on the jewellery or artefacts assayed and Hallmarked by us for only BIS
certified jewelers. We shall not use any other Identification Mark or logo for Hallmarking. Prior permission of
the Bureau shall be taken in case we wish to change the Mark registered with the Bureau. We shall be
responsible for display of our mark or logo on such jewellery or artefacts.

9. I/We understand that the validity of recognition of an A and H Centre is for a period of three years subject to
satisfactory performance based on assessment of its capability and competence by BIS. This affidavit shall
remain in force until the recognition is cancelled by BIS. Any violation of the affidavit cum undertaking may
lead to the cancellation of the Recognition.

10.  I/We also declare that there has been no conviction of promoter(s) or any of their close relatives for any criminal
offence in the last one year.

11. I/We also declare that none of the promoter(s) or any of their close relatives has/have been involved in any
serious irregularity in the running of any other Assaying & Hallmarking Centre during the last one year.

12. I/We also declare that the promoter(s) of the A and H centre do not have any linkage with jewellery trade or
manufacturing.

13. I/We hereby declare that the following jewellers holding BIS certficate are owned by my/our close relatives*.

SL. Name of the Name of the relative(s) Name and address of | BIS certficate No. of the

No. Proprietor/Partner(s) / owning jewellery firm and the jeweller jeweller

Director(s) of the A and H | their relationship with name
Centre in col 2
ey (€3 3 “ (&)
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14. I/We declare that in case of any change in the list of jewellers as listed above, I/'We shall immediately intimate
BIS about such change.

15. I/We declare that my/our A and H Centre shall not accept any jewellery/artefact for hallmarking from any of the
above mentioned jewellers.

16. I/We understand that in case the above declaration is found to be false by BIS at any stage, the recognition
granted to my/our A and H Centre is liable to be cancelled.

Signature

(Proprietor/Partner/Director)

Name
Designation
Seal
Date
Place

Note: *Relative’ with reference to any person, shall means anyone who is related to another, if—
(a) they are members of a Hindu Undivided Family;
(b) they are husband and wife; or
(c) if he or she is related to another in the following manner, namely:—

(i) Father including step-father. (ii) Mother including step-mother (iii) Son including the step-son (iv) Son’s wife
(v) Daughter (vi) Daughter’s husband (vii)Brother including the step-brother (viii) Sister including the step-sister.

Form VI
(refer sub-regulation (2) of regulation 9)
Bureau of Indian Standards

Certificate of Recognition for Assaying and Hallmarking Centre

Recognition No. : HM/R-

1. By virtue of the powers conferred on it by the Bureau of Indian Standards Act, 2016 (11 of 2016), the Bureau hereby
grants recognition/ renews recognition granted (strike out as applicable) as per Indian Standard IS 15820 specifying
‘General Requirements for Establishment and Operation of Assaying and Hallmarking Centres’ to

M/s
Address:

For using Hallmark set out in the first column of the Schedule here to, upon the article, set out in the second column of
the said Schedule for marking of precious metal articles received from jewellers certified by the Bureau of Indian
Standards. The articles shall be hallmarked by the Assaying and Hallmarking centre after verification of conformity to the
Indian Standard as set out in the third column of the said Schedule. The scope of the recognition shall be as set out in the
fourth column of the said Schedule.

Schedule

Hallmark Article Indian Standards Scope of Recognition

()] 2 3 “

2. This recognition shall operate in accordance with the provisions laid down in Bureau of Indian Standards Act, 2016
Bureau of Indian Standards Rules 2017, Bureau of Indian Standards (Hallmarking) Regulations 2018 & guidelines for
Hallmarking Scheme issued thereunder.

3. This recognition shall be valid from to and may be renewed in accordance with the said Regulations.
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Signed, Sealed and Dated this day of two thousand
for Bureau of Indian Standards

Name and Signature of Designated Authority

Form VII
(refer sub-regulation (1) of regulation 11)
Bureau of Indian Standards
Application for Renewal of Recognition of Assaying and Hallmarking Centre in accordance with IS 15820

(Strike-off whichever is not applicable)

1. Name of Assaying and Hallmarking Centre and Complete Address

1.1 |[Name of the Centre

Complete Address (clearly indicate prominent landmark and
attach location plan)

Telephone / FAX / Email

1.2 |Complete address of the Registered Office
(if different from 1.1 above)

Telephone / FAX / Email

1.3 [Type of Ownership IProprietorship / Partnership / Limited
Company / Government / PSU

1.4 |Premises of the Centre and its Legal Identity

Document authenticating premises of the centre in case of any
change (otherwise confirm — no change)

(enclose self-attested copy of document)

Document establishing legal identity of the centre in case of any|
change (otherwise confirm — no change)

(enclose self-attested copy of document)

2. Recognition

2.1  |Validity of the Recognition

(applicable in case of renewal of recognition)

3. Scope of Recognition

3.1  [Existing Scope of Recognition (specify details as per Gold / Silver / Gold & Silver Both
euidelines)
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3.2 |Any change proposed in the scope of recognition. If yes, please [Yes / No
indicate details.
4. Management Structure of the Centre
4.1 |Name & Designation of Owner/Chief Executive of the
IApplicant
Telephone / FAX / Email
4.2  |Name & Designation of the person responsible for the Quality
System Management in the Centre
5. [Employees/Personnel
5.1  [Total number of employees in the centre
52 Department-wise details with name, designation, qualification, experience, training details, etc. (attach
separate sheet as per the following format)
Department | Name | Designation |Qualification | Experience | Training Name of deputy, if any
Details
6. Test Equipment/ Instruments and Test facilities
6.1 Clause wise list of test equipment/facilities including consumables, water & electricity supply with back up
as per the following format (please attach separate sheet)
SL ISNo. & |Method of [Test Facility | Model/Type/| Range, Accuracy | Calibration (if and as | Remarks,
No. [(Clause Ref. [Fe5t (if and (Equipment | Serial no. and Least Count applicable) If any
as licable) Ref. Material| and make aif
applicable
etc.) and as applicable)
Range Least |Validity | Traceability
Count
7. Centre Premises/Layout
7.1 Total space available & Space of Assay room (in Sq feet)
7.2 Layout plan of the centre indicating testing area, office etc.
(attach Layout Plan)
8. Centre’s Quality Management System
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8.1 Details of Quality Manual implemented in the Assaying &
Hallmarking Centre (Document No, Issue No & date)

(copy of Quality manual to be enclosed, if revised)

8.2 Is your centre accredited as per IS/ISO/ IEC 17025 If yes, date of| Yes/No
validity of accreditation

9. Details of Payment (refer to the fee applicable for AHCs)

9.1 Amount

9.2 Name of the Bank

9.3 DD No./UTR No./Bank Challan No.

94 Date

10 Any other information which the centre may like to provide

Declaration — This is to declare that I have read and understood provisions of Bureau of Indian Standards Act, 2016,
Bureau of Indian Standards Rules 2017 and Bureau of Indian Standards (Hallmarking) Regulations 2018 and guidelines
for conformity assessment scheme for Assaying and Hallmarking (A and H) Centre and undertake to abide by them.

Signature
Name

Designation (Proprietor/Partner/Director)

Date:
Seal
Place:
Form-VIII
(refer sub-regulation (2) of regulation 14)
Bureau of Indian Standards
Application for Grant of Licence to use the Hallmark
1. Full Name of Firm
2. (a) Office Address
with Pin Code, District and State
Tel : Fax : E mail:
(With STD Code) (With STD Code)

(b) Factory Address
with Pin Code, District and State
Tel: Fax : E mail:
(With STD Code) (With STD Code)
3. Correspondence Address: Office/Factory




[9FT [I-ETE 4] R T TS0 ¢ STATERIT 55

4. Details of Management:
Name Designation
®
(ii)
(iii)
5. Details of Quality Control Personnel and Assayer:
Name Designation
®
(i1)
(iii)
6. Details of Contact Person:
Name: Mobile: e-mail:
7. Details of Firm :Large /MSME:
8. Licence applied for: This application is being made to use the BIS Hallmark on:
Product
IS/Part/Sec./Year

Variety to be covered

9.

Units of Production Present Installed capacity Qty. value
10. (a) Any other BIS Licence held: Yes / No

(b) If yes, give details: Licence No: Product: IS No.:

11. Details of Previous Cancellation/Convictions, if any, :

12. Details of Payment: Demand draft / Net Banking / Bank Challan
(Please refer to the fees applicable for jewellers)
Amount Name of Bank Demand draft No. /UTR No. / Bank | Date
(in Rs.) Challan No.

13. I/We undertake that we shall strictly follow the provisions of Bureau of Indian Standards Act, 2016 Bureau of Indian
Standards Rules 2017, Bureau of Indian Standards (Hallmarking) Regulations 2018 and guidelines for conformity
assessment scheme issued thereunder upon grant of licence by BIS.

Signature
(Proprietor/Partner/Director)
Name
Designation

Seal of Firm

Date:

Place:
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Form-IX
(refer clause (h) of sub-regulation (3) of regulation 14)
Declaration regarding Manufacturing Machinery
No entry to be crossed
1. Application/Licence No:
2. Name/Address

SL Machinery Make/ Production capacity per Number Remarks

Identification No. day, if applicable

Note: Attach extra sheet, if required

I hereby declare that the machinery details of which given I have verified the availability of the above mentioned
above are available with us machinery during my inspection.
I also declare that I will send prior intimation to BIS
whenever any machinery is not available due to any reason. Sig. of BIS LO.
Signature of Firm’s Representative Name
Designation
Name Date of verification
Designation
Date

Form X
(refer clause (i) of sub-regulation (3) of regulation 14)
Declaration regarding Test Equipment
No entry to be crossed
1. Application/Licence No:
2. Name/Address

SL Test Equipment/Chemicals Least Count & Range | Valid Calibration | Tests Used in Remarks
No. and Identification Numbers (Where applicable) (Where required) with Clause (Indicate
(Where applicable) Yes/No Reference number of

Equipment)




[«rT [I-Eve 4] YRA <hT TSI @ STHIYROT 57

Note: Attach extra sheet, if required

I hereby declare that the testing equipments details of I have verified the availability of the above mentioned testing
which given above are available with us equipments during my inspection.

I also declare that I will send prior intimation to BIS

whenever any testing equipment is not available due to Sig. of BIS LO

any reason.
. ., . Name

Signature of Firm’s Representative ) )
Designation
Date of verification

Name

Designation

Date

Form-XI
(refer sub-regulation (3) of regulation 15)
Bureau of Indian Standards
Licence for the use of Hallmark
Licence No. HM/L—

By virtue of the power conferred on it by the Bureau of Indian Standards Act, 2016 (11 of 2016) the Bureau
hereby grants licence to

M/s

(hereinafter called 'the Licensee) this Licence to use the Hallmark set out in the first column of the Schedule hereto, upon
or in respect of the varieties set out in the third column of the said Schedule which is manufactured in accordance
with/conforms to the related Indian Standard(s) referred to in the second column of the said Schedule as from time to
time amended or revised. The marking fee shall be as specified in the fourth column of the said schedule.

Schedule
Hallmark Indian Standard Scope of Licence (3) Marking Fee
M (©)) “

54 per unit for the units, with
a minimum marking fee of ¥ /-
during an operative period of one year
Unit -
Minimum marking fee for one operative
year payable in advance which will be
carried over to next renewal(s)

2. This Licence shall operate in accordance with the provisions laid down in Bureau of Indian Standards Act, 2016,

Bureau of Indian Standards Rules, 2017, Bureau of Indian Standards Hallmarking Regulations, 2018 and guidelines for
conformity assessment scheme issued thereunder.

3. This Certificate shall be valid from ------- to ------- and may be renewed in accordance with the said Regulations.
Signed, Sealed and Dated this ..................... day of .cccovvevennne month of year ...........ccoceeveennn
for Bureau of Indian Standards

Name and Signature of Designated Authority
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Form XII
(refer sub-regulation (5) of regulation 15)

Bureau of Indian Standards

Attachment to Licence No. HM/L- .....ccccceveecrncecsaeenns
HM/L- Name of the Licensee with the Name of the Product Indian Standard No.
Factory Address
Endorsement No. ...... Dated

The following addition/deletion of variety/varieties has (have) been approved by the Bureau with effect from

Consequent upon the above changes, the revised scope of licence in Column (3) of the table in the schedule of the licence
is amended as follows:

Other conditions of the licence remain the same.

Signature of Designated Authority
(Name of Designated Authority)

Form - XIII
(refer sub-regulation (1) of regulation 17)

Application for Renewal of Licence

Head ................... Branch Office
Bureau of Indian Standards
Dear Sir/Madam,

I/we, carrying on business AL ettt et ea et eb e bt sae e s
......................................................................................................................... (Full factory and office address) apply for
renewal of Licence No.HM/L ............ccooveeennnn.. granted by the Bureau under Bureau of Indian Standards Act, 2016, and
the Rules and Regulations framed thereunder, as amended from time to time, for a further period from ..........ccccecuveeeenenne
£ weveerierire et , the conditions being the same as stipulated in the aforesaid licence and amended from time to
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2. Details of production of goods bearing BIS Hallmark effected under the licence are given in the report of
performance (Annex II) placed overleaf duly authenticated by CEO/authorised signatory of our company.
3. I/We are enclosing herewith Receipt No. dated for [ towards
the following dues:

@) Renewal application fee g

(ii) Annual Licence fee 4 per year rate

(iii) Marking fee calculated on unit-rate basis

(item 3 of the Report overleaf) or Minimum Marking Fee, whichever is higher

(iv) Previous dues/Other fee (as per BIS notice) if any.

) Total amount ¥
Signature
Date
Name
Designation
Seal of Firm For and on behalf of
Annexure to Form - XIII
Report of Performance

(Period to be covered by the Report being ..........cocccoeeveeiiniencnne. £O ottt )
Name of Product ........cccccceevvevieieenee. Indian Standard No. ........cccceevvveiennnnne.

Licence No. - HM/L—

1. Total production of the article(s)

2. Production covered with BIS hallmark and its approximate value
2.1 Quantity
2.2 Value®)

3. Calculation of marking fee:
3.1 Unit

3.2 Marking-Fee per unit

3.3 Marking fee obtained by multiplying unit rates as at 3.2 with quantity as at 2.1

3.4 Minimum Marking Fee
4. Quantity not covered with BIS Hallmark, if any,

and the reasons for such non-coverage

5. Names and addresses of all purchasers of BIS
certified goods including Union/State Government
Ministry/Department/Undertaking etc. (if applicable)

6. Month-wise Production statement for the period mentioned

Note : Attach separate sheet, if required
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Form - XIV
( refer sub-regulation (3) of regulation 17)

Bureau of Indian Standards

Attachment to Licence No. HM/L- ............ccceeueueuenee.
HM/L- Name of the Licensee with the Factory Name of the Product | Indian Standard No.
Address
Endorsement No. ...... Dated

*And, whereas the renewal was deferred till ............... and licensee was not allowed to use or apply the Standard Mark
from................... £O v (*Strike out, if not applicable),

Now, consequent upon renewal, the validity of the licence given in the schedule of the original licence/endorsement No.
..... has been extended from ...................... T e

Other conditions of the licence remain the same.

Signature of Designated Authority
(Name of Designated Authority)

H. L. Upendar , Scientist G & DDG (CA & PP&C)
[ADVT. III/4/Exty./103/18-19]]
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